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Seventeenth Loksabha
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Title: Combined discussion on Statutory Resolution regarding
Disapproval of Prohibition of Electronic Cigarettes (Production
Manufacture, Import, Export, Transport, Sale, Distribution, Storage and
Advertisement) Ordinance, 2019 and Prohibition of Electronic
Cigarettes (Production Manufacture, Import, Export, Transport, Sale,
Distribution, Storage And Advertisement) Bill, 2019 (Discussion not
concluded).

AT 3eF&l: Ac TBT 8 3R 9 Th JTY Al Sl g |

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, |

beg to move:

“That this House disapproves of the Prohibition of Electronic
Cigarettes (Production, Manufacture, Import, Export, Transport,
Sale, Distribution, Storage and Advertisement) Ordinance, 2019
(No.14 of 2019) promulgated by the President on 18 September,
2019.”

THE MINISTER OF HEALTH AND FAMILY WELFARE,
MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER
OF EARTH SCIENCES (DR. HARSH VARDHAN): Sir, I beg to
move:
“That the Bill to prohibit the production, manufacture, import,
export, transport, sale, distribution, storage and advertisement of
electronic cigarettes in the interest of public health to protect the

people from harm and for matters connected therewith or incidental
thereto, be taken into consideration.”
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SHRI ADHIR RANJAN CHOWDHURY : Sir, to start with I like to
state that [ do not have any fundamental objection to the contents of the
legislative documents. But the way, the Government has been bringing
the legislation after the promulgation of Ordinance certainly draws
criticism and opposition from our end because the Government has been

playing footsie with the Ordinance route.

[ would like to remind the hon. Minister of what the former Speaker,

Mavlankar said on 17" July in the year 1954: “The issue of an
Ordinance is undemocratic and cannot be justified except in cases of

2?

extreme urgency or emergency.” The Session was about to be
commenced and it was known to you when you went for the
promulgation. When you went for the promulgation of the Ordinance, at
that time you were aware that the Parliament Session would
immediately commence in the month of November but your

Government has brought the Ordinance in the month of September.

It 1s ridiculous to note that you are talking of e-cigarettes in the

Ordinance while your Minister of State for Health has claimed in
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Parliament that only three per cent of the population is aware of this,
that is, that an estimated 0.02 per cent of the population uses the e-
cigarettes. That means, insofar as e-cigarette is concerned, only three per
cent of the Indian population is aware of the subject, ‘e-cigarette’. Only

0.02 per cent of the population uses the e-cigarettes.

However, you thought it prudent to invoke the Ordinance path
which intrigues me about what had triggered the Ordinance is really
undefined and unclear in your legislation.

Sir, in the Statement of Objects and Reasons of the Bill, it has been
stated that:

“In view of the above recommendations and in the overall
interest of public health as envisaged under article 47 of the
Constitution, it was expedient that the e-cigarettes and the like
devices should be prohibited.”

I am not questioning the intention of the Government in so far as

prohibition of e-cigarette is concerned.

You have also cited Article 47. What does Article 47 elaborate? It
says:
“The State shall regard the raising of the level of nutrition and

the standard of living of its people and the improvement of
public health as among its primary duties.”

So, you thought it wise that e-cigarette smoking is also one of the
ingredients of public health which I think may have driven you for

invocation of the Ordinance route.

[ would also like to cite an example so far as malnutrition 1is
concerned. About 93 per cent of our children are suffering from
malnutrition. It has been stated by no fewer than your Minister, Shrimati
Irani ji.
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In so far as Global Hunger Index is concerned, in the year 2014,
India was ranked 55 in the world. But now we have been relegated to
102. That means half of the population hiked from the pangs of hunger

have been again relegated to the ambit of hunger.

So, when you are citing Article 47 of the Constitution, I would
suggest that you should also consider the other aspects which have been

infecting the entire country.

E-cigarettes are electronic devices that heat a substance, with or
without nicotine and flavours to create an aerosol for inhalation which a

user can inhale like the action of smoking.

In your argument, you yourself stated here that it is not yet
established that e-cigarettes are safer than traditional cigarettes and the
harmful effects of e-cigarette use are now emerging across the world.
Available scientific evidence indicate that use of e-cigarettes is
hazardous for an active as well as passive smoker. E-cigarettes solutions
and emissions are known to contain harmful chemicals which are

hazardous and some of which are considered to be toxicant.

While arguing this, you yourself have failed to assert your argument
as to when you are going to prohibit the e-cigarettes. You said that it 1s
not yet established. It means that there is a scope for further scientific
research which could establish views contrary to yours as it has been

admitted by you in your statement.

Sir, When the conventional cigarettes are available in each and
every corner of our country and are being sold with impunity, then why
is the Government only concentrating on e-cigarettes? I am not finding

fault with you for identifying e-cigarettes because I think that they are
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also injurious to health. But here it appears to me that you are bringing a

targeted legislation only to prohibit e-cigarette.

Why are conventional and traditional cigarettes being sold with
impunity? These are some sort of contradictions which are befuddling

me.

In our country, where we are now, in so far as cigarette smoking or
tobacco consumption is concerned, according to a Nationally
Representative Case - Control Study of Smoking and Death in India,
‘tobacco will be responsible for one in five of all male deaths and one in
twenty of all female deaths in the country by 2010. This means
approximately one million, now 1.2 million Indians would die annually
from smoking by 2010.” According to the Indian Heart Association,
India accounts for 83 per cent of the world’s heart disease burden,
despite having less than 20 per cent of the world’s population. The IHA
has 1identified reduction in smoking as a significant target of
cardiovascular health prevention efforts. That is where lies my
contention. When we are losing one million now 1.2 million Indians
every year only due to consumption of tobacco, you are not trying
anything to stem the rot out of tobacco consumption. On the other hand,
you are going to prohibit e- cigarettes. Why is this kind of attitude being
nursed by this Government? Could you say that this is a level playing
field?

[ am referring to the Supreme Court of India’s judgement delivered
on 02 November, 2001 in Murli S. Deora versus Union of India where

the Supreme Court observed:

“Tobacco 1s universally regarded as one of the major public
health hazards and is responsible directly or indirectly for an
estimated eight lakh deaths annually in the country. It has also
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been found that treatment of tobacco related diseases and the loss

of productivity caused therein cost the country almost Rs. 13,500

crore annually, which more than offsets all the benefits accruing

in the form of revenue and employment generated by tobacco

industry.”

These are the appalling episodes emerging across the country in so
far tobacco 1s concerned. It has already assumed a menacing proportion,
but you prefer to be reticent on the consumption of tobacco. On the
other hand, you are deploying your entire legislative muscle only to

prohibit consumption of e- cigarette. Here lies my question.

I am not in favour either of e- cigarette or conventional cigarette,
but your attitude should be robust and comprehensive while dealing with

smoking, which, you think, is injurious to health.

Every third adult in rural areas and every fifth adult in urban areas
of India uses tobacco in some form or the other. It has been revealed in
the Global Adult Tobacco Survey-2 released by the Ministry of Health
and Family Welfare. The survey revealed that 28.6 per cent of adults
aged 15 and above in India currently use tobacco in some form. Among
the adults, 24.9 per cent are daily tobacco-users and 3.7 per cent are
occasional users. The most commonly used tobacco product in India is
khaini, a tobacco-lime mixture, that is used by every ninth adult. The
next most commonly used tobacco product is beedi, smoked by 7.7 per
cent of adult Indians. Gutkha, a tobacco, lime and areca nut mixture,
ranks third at 6.8 per cent consumption and betel quid with tobacco
ranks fourth at 5.8 per cent.

That means the prevalence of tobacco use among men is 42.4 per
cent, while among women it 1s 14.2 per cent. It is according to the
Survey. The Survey Report II shows that every tenth adult in India
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smokes tobacco. The Survey also shows that second hand smoke is
gradually becoming a major cause of concern in India. More than one-
third, that means 35 per cent of non-smokers, were exposed to second
hand smoke at home in urban areas and 25 per cent of non-smokers in

rural areas.

Tobacco use is the leading cause of premature non-communicable
diseases, and associated mortality and morbidity. It is a growing public
health challenge. While many people are aware that tobacco use
increases the risk of cancer, there are alarming gaps in knowledge of the
cardiovascular risk of tobacco use. According to World Health
Organisation, more than half of adult Indians did not know that smoking
can cause stroke. Tobacco epidemic is a major public health challenge in
India and flavoured smokeless tobacco users in India is very high.
Concerted strong political commitment and targeted action over the last
decade have contributed to commendable achievement in pushing back
the tobacco epidemic. We must certainly agree that something has been

done. But it has not yielded the desired results.

Survey Il was carried out in many States of India and in the two
Union Territories of Chandigarh and Puducherry from August 2016 to
February 2017. The analysis is based on the 74,000 complete interviews.
So, this is the menacing proportion of the problem that we are observing
insofar as tobacco consumption is concerned. So, we should not
differentiate between the conventional cigarette and the e-cigarette. We
should completely stop all kinds of tobacco consumption that are

prevalent in our country.

You said that scientists, doctors, etc. are recommending ban on e-

cigarettes. But there is some confusion still over the e-cigarette issue.
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You are certainly aware of it. However, I would like to draw your
attention to it. In the year 2015, the global market for e-cigarette
industry was estimated to be 10 billion US dollars. I know that India is a
signatory to the WHO Framework Convention on Tobacco Control
which was introduced in response to the globalisation of tobacco
epidemic. In 2014, the WHO Framework Convention on Tobacco
Control appealed to all its signatories to consider prohibiting or
regulating the use of e-cigarettes in their respective countries. This was
suggested due to emerging evidence of the negative health of e-

cigarettes which could result in lung cancer.

Again in the Global Audit Survey Report 2016-17, it was found that
approximately three per cent of the adults in India were aware of e-
cigarettes and there were 0.02 per cent e-cigarette users. In August 2018,
the Ministry of Health and Family Welfare issued an advisory to all the
States recommending that they should not approve any new e-cigarettes
and restrict the use of advertisement for the existing e-cigarettes. Based
on the advisory, 16 States, including Delhi, Maharashtra, Uttar Pradesh,
have since banned e-cigarettes. In May 2019, the Indian Council of
Medical Research recommended complete prohibition of e-cigarettes.
That means, as per your advisory, most of the States have started
banning or prohibiting e-cigarettes. When that is the case, why did you
feel it necessary to promulgate an Ordinance in this regard? The
Ordinance-addicted Government could not convey a positive message to
the common people. It appears that this Government is Ordinance-
addicted Government. Without any rhyme or reason or without any lucid
argument, you are unnecessarily promulgating Ordinances. I think this

was not at all necessary.
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You are using canon to kill a little mosquito. The following queries
are simply to get myself enriched by you. As per the Public Health
England and the United States National Academies of Sciences,
Engineering and Medicine, e-cigarettes are substantially less harmful
than traditional cigarettes. You are a doctor. You shall be the best person

to deal with this subject. I am a layman.

The argument of Public Health England and the United States
National Academies of Sciences, Engineering and Medicine is that e-
cigarettes are substantially less harmful than traditional cigarettes. They
lack the tar and carbon monoxide of traditional cigarettes because
combustion, which produces significant toxic substances, does not
occur. Therefore, substituting e-cigarettes for traditional cigarettes may
reduce the smokers’ exposure to numerous toxic substances and

carcinogens.

A clinical trial in the United Kingdom found that people who used
e-cigarettes to quit smoking were twice as likely to succeed as people
who used other nicotine replacement products such as patches or gum. I
think patches and gum have not been prohibited by you. However, there
is still msufficient evidence to quantify the health risks and long-term
effects of e-cigarettes. So, these are the issues on which many people
like me are confused. So, I am raising this before you for getting myself

more enlightened.

At present 30 countries including Brazil, Mexico and Thailand
have banned the manufacture, trade and advertisement of e-cigarettes. In
addition to this, Singapore and Cambodia have explicitly banned the
possession of e-cigarettes. On the other hand, over 98 countries such as

the United Kingdom, Canada and France have decided against banning
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e-cigarettes. These countries are also advanced and developed countries.
They have not decided against banning e-cigarettes and they were
recommended by the WHO to take the following measures. What are
those following measures -- (1) prevent the initiation of e-cigarettes by
non-smokers, and youth, (i1) minimise the potential health risks to e-
cigarettes users and non-users from exposure, (ii1) prevent unproven
health claims about e-cigarettes, and (iv) protect tobacco control

activities from all commercial interests related to e-cigarettes/ML.

To implement these measures, countries have used a range of
regulatory mechanisms such as classifying e-cigarettes as tobacco
products, prohibiting sale to minors, prohibiting use in public places,
and regulating the amount of nicotine in e-cigarettes. For instance, the
European Union’s Tobacco Products Directive requires the
manufacturers of e-cigarettes to restrict the nicotine concentration at 20

milligrams/ML.

Further, health warnings for e-cigarettes advising consumers that
they contain nicotine should not be used by non-smokers, are mandatory.
Similarly, in the United Kingdom, packaging must include a list of
ingredients contained in the product, information on the product’s
nicotine content, and information on adverse effects, addictiveness and
toxicity. In the United States, several States such as New York,

Michigan and Massachusetts have prohibited flavoured e-cigarettes.

That means, 80 countries still are not agreeing on prohibition of e-
cigarettes. They are resorting to various kind of regulations. That is why,
my question 1s, why are you rushing for banning without resorting to

other measure also? Those countries are also the developed countries.
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This is simply to know this from a competent person like you. Why
those countries still are not prohibiting e-cigarettes and, on the other
hand, we are prohibiting e-cigarettes, while the percentage of e-

cigarettes smokers in India is very much insignificant?

My request to the hon. Minister is that you should elaborate all
these issues, so far as e-cigarettes and conventional and traditional
cigarettes are concerned because both the issues are to be thoroughly
discussed as it 1s related not only to our health but also to the health of
our future generation. We need that special care should be afforded to
our future generation. All of us know that smoking is injurious to health.

However, smoking is continuing.

Now, e-cigarette has come into the market as a new entrant, but
traditional cigarettes are flourishing everywhere. I hail from West
Bengal where in the District of Murshidabad most of the people are
addicted to smoking, which 1s recognised as one of the largest
manufacturers of beedi. So, I know about the ill-effects of smoking, and
I think that the Government should be more careful and serious in
dealing with this menacing and appalling situation due to tobacco-

consumption in our country. Thank you, Sir.
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SHRI FEROZE VARUN GANDHI (PILIBHIT) : Sir, I rise to
support the Prohibition of Electronic Cigarettes (Production,
Manufacture, Import, Export, Transport, Sale, Distribution, Storage and
Advertisement) Bill, 2019.

E-cigarettes or ENDS (Electronic Nicotine Delivery Systems) are
electronic devices that heat a substance, which contains nicotine to
create vapour for inhalation. The previous speaker said that the
quantities of nicotine in this are not very well decided. The Harvard T.
H. Chan School of Public Health states that treated nicotine in an e-
cigarette 1s 1.6 times that of a conventional combustible cigarette. There
1s a very strong industrial and commercial lobby, which has sought to
propel the myth and lie that e-cigarettes are far less harmful than
combustible tobacco cigarettes. The fact remains that treated nicotine,
which 1s present in these devices, is a carcinogen that is a tumour-
promoter; it is responsible for neuro-degeneration; and it is responsible
for anxiety, behavioural and breathing disorders. So, I am unsure as to

how that claim of being less dangerous can be made.
17.52 hrs (Shri Bhartruhari Mahtab in the Chair)

We must look at three factors when we are looking at the net public
health effect of e-cigarettes. One, their effect on youth; two, their effect
on adult cessation of combustible tobacco products; and three, their
inherent toxicity. The science behind it is what I want to get to. One of
the greatest problems with the science behind e-cigarettes is that it is

highly questionable at best in a certain way. Nearly 94 per cent of global
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e-cigarette devices come from China. These products have no nicotine-

product standardization. It is very important that we note this point.

We have absolutely no accountable chemical composition of any of
these devices including Juul Labs nor Philip Morris, none of them. The
unregulated sale that happens in India via the internet 1s 99.3 per cent,
which means that we are dealing with a product of which we know not
the quality, not the purity, not the provenance, and which sells purely
through the grey market on the internet. There 1s no licensing of the
companies that sell e-cigarettes in India, and these are unmonitored

online sales.

What 1s the impact of e-cigarettes on youth? It is potentially
disastrous. Due to a lie that these cigarettes are safe, they will become a
giant gateway drug for children as young as 12 to use. The average age
of a conventional combustible tobacco smoker in America is 38 years
old. The average age of an e-cigarette user is 17 years old. This is a very
frightening thing with 70 per cent of e-cigarette users saying that they
were 15 years old when they first tried an e-cigarette. At these ages, the
long-term consequences include brain development getting stalled. The
New England Journal of Medicine, which is a very famous and
recognised journal, has shown that of those who smoked e-cigarettes
rather than those who did not smoke, the percentage of learning
disorders was up by 28 per cent. There is absolutely no evidence to

show that e-cigarette cause a cessation of smoking normal cigarettes.

According to the Philip Morris Industry-backed Study, smoking in
America has risen every single year, year on year, since 1954. Right. E-

cigarettes, which were introduced in America since 2004, have also
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increased year on year. So, if both have increased year on year, then,

how is the advent of one leading to the demolition of the other?

The Study by the Royal College of Physicians in London shows
that 70 per cent of e-cigarette smokers smoke conventional cigarette
simultaneously, which means that it really makes very little difference in

terms of replacing one.

The Indian Council of Medical Research has put out a very succinct
and very important study, where they have said that the introduction of
an unproven product in the context of a declining trend in tobacco
consumption and multiple measures being taken to achieve tobacco
control would be highly questionable. What is the reason for the timing
of this ban? I heard hon. Members who spoke before me say, what is the
reason for the timing of the ban? I tell you the reason. The reason for the
timing of this ban is that prevention is better than cure. Yes, we have 120
million smokers in India. That 1s true. The point is, do we want to
introduce another gateway drug for children? Sir, JUUL Labs and Philip
Morris, which have not entered India — Dr. Sahib knows this very well -
they have earmarked Rs.250 crore, and Rs.550 crore from 2020 to 2022
to establish India as their greatest frontier market for e-cigarette
distribution. So, this is the time to get into this market and stop this

incoming menace.

Yes, it 1s true that 16 States have banned this product and I read the
strong circular of the Central Drug Standards Control Organisation
calling for a blanket ban. I do not want to get into other aspects of the

Bill like imprisonment, etc.

What are the other approaches of other countries towards e-
cigarettes? The WHO Framework for Tobacco invited in 2014 all its
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signatories to ban and restrict e-cigarettes. Singapore, Brazil,
Philippines, etc. have banned e-cigarettes. Over 30 countries like
Mexico and Thailand have practically banned; with 98 other countries,
putting a strong regulatory approach, restricting their supply,

advertising, etc.

I want to get into one or two countries that have specifically done.
The UK has opposed the ban on e-cigarette but I read the science on
this. I am not just used to speaking like this. Sir, the Royal College of
Physicians Report says, and 1 want to quote this, “nicotine is not in
itself a hazardous drug, it is unlikely that nicotine contributes to the

29

morbidity caused by smoking.” This is an extremely questionable
scientific premise. This is saying that nicotine is not bad for you. I want
to know whether the tobacco lobby had paid for this or not. It is crazy to
me. I want to know that if countries believe that nicotine consumption is
not a risk, should we allow our Indian populace to be a guinea pig in this

experiment till they determine whether nicotine is not bad for you?

Sir, in the same Harvard T.H. Chan School of Public Health Report,
it states, the lab experiments have shown — this is very important — that
e-cigarettes contain twice the amount of heavy metal and chemicals
namely diacetyl than normal cigarettes and double the number of
harmful effluents. This is the most significant work that is done in this
field. The same report by the UK College of Royal Physicians says that
e-cigarettes help people who cannot quit. But if you read the full study,
it contradicts itself because in the first paragraph, it says this; and in the
fourth paragraph, the same study states that out of 900,000 people who
attempted to stop smoking and switched to an e-cigarette, 780,000
returned to full-scale conventional smoking in a year. Really it is not any

kind of conventional substitute.
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18.00 hrs

Sir, I want to make a psychological argument. Almost everybody in
the world knows about the dangers of smoking more or less. My
question is, just by the introduction of ‘X’ product which has ‘x’ amount
of marketing and questionable science, will it lead to a person, who has
taken a heavy-duty psychological decision to be a proper smoker, to give

it up? I mean this is something I would really like to ask the House.

The hon. Member who spoke before me mentioned that the
European Union has issued a Tobacco Products Directive, it is true,
which states that maximum nicotine concentrations should be there. But
what he omitted to state is that not a single country in the world has been
able to put in place a maximum nicotine concentration. You can put on
paper whatever you like but if it 1s not there in the actual device, what is
the use of it? No country in the world has been able to put a maximum
nicotine concentration, none. My contention is that nobody has been
able to put this in earnest and as 90 per cent of e-cigarettes sales are via
the internet and semi-hidden platforms, how will you enforce it even if

you put it into law?

The second thing is that, in Philippines where they banned it, why
did they ban it? It was because a mysterious lung injury killed 47
people. In America, in the State of Virginia, which is the largest tobacco
grower in America, you also know that, people went to one court and
said that across all the fifty States, over 2000 people who have smoked
e-cigarettes for two years under the age of 21 have been seriously
afflicted by a mysterious illness which Columbia Presbyterian had not

been able to ascertain as a hospital.
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Sir, my question 1s that, in a country like India, medical data is
neither centrally procured, nor processed, nor documented, nor analysed.
In a country like America, if they could not tell you about the dangers of
a mysterious illness, in a country like India, these deaths will not and

cannot be traced. Can we expose our populous to the same illness?

The Health and Family Welfare Ministry of Brazil has put a health
study which shows that tobacco substitution products act as a catalyst
for people under the age of 15 to be part of a social trend and be
introduced to smoking. Incidentally, we should take Brazil seriously
because they are the first and the only country in the world to achieve
the target reduction of 30 per cent in smoking according to the Global
Action Plan of WHO. That 1s the only country that has achieved it. They

have banned tobacco substitution products.

Sir, at an age when young children are not prone to thinking about
the ramifications of every action, should we be introducing this to them?
In a very dangerous trend, what are the four products that Juul Labs is
launching in India next year if the Government had not got this Bill into
the House? They were going to launch Banana flavour, strawberry
flavour, melon flavour and apple flavour of e-cigarettes. I want to ask
this House, is this not an absolute way of introducing young children to
cigarettes? Is a grown man going to smoke a strawberry-flavoured
cigarette or an apple-flavoured cigarette? Certainly, nobody that I know.
So, we cannot have a product where it seems that the product is fun and
child friendly. For God’s sake, we are talking about a treated tobacco
product, a nicotine product and a chemical product here or which we do

not even know what chemical composition it is.
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Sir, I have a suggestion to give to the hon. Minister and the
Government. This is a highly positive step. The hon. Member who
spoke before me about the tobacco smokers being very many in number.
Yes, they are very many. He also suggested that we should ban tobacco.
I do not want to disagree, in principle. There are 130 million farmers
today who are involved in tobacco farming. Are you going to put them
on streets by banning tobacco? Let us speak about the things which we

can do reasonably.

Let us not just speak in the air here. We are going to take 130
million farmers and strip them of all their assets and all their technical
wherewithal. I find it extraordinary. But what can we do? For three
years, the taxes on tobacco have not been adjusted for inflation. Right
now, they are 53 per cent. My suggestion is if we can take them to the
WHO standard of 75 per cent, that, I think, would be a step in the right

direction.

Sir, smoking bidis, as we know, 1s something that has not been
touched for a long time because they are seen to be a simple pleasure

available to the poor.

HON. CHAIRPERSON: Hon. Member, you are suggesting that the
hon. Health Minister would suggest to the Commerce Minister to

increase the tax slab on tobacco.

SHRI FEROZE VARUN GANDHI : Sir, this is not my duty to
suggest. | can only put forth a suggestion as a Lok Sabha MP. But I can
say this that when we are talking about bidis, smoking bidis cost the
Indian exchequer in ill health Rs.80,000 crore a year. It costs Rs.80,000
crore a year but the revenue gained 1s Rs.417 crore a year. Now, there
are those who will say that the tax should not be increased, that is one of
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the simple pleasures to the poor. However, my question to the House is
this. By keeping very low taxes on bidis, are we helping or killing the

poor? This is the question I want to ask the House.

The reason I have focused on taxation is because, I think, to ban
tobacco, frankly, i1s something that is not possible. So, I do not want to
speak in the air. [ will just lastly say we have a national goal of having a
healthy population and a productive workforce. When I look at this
Ordinance, I am proud that we have taken a step towards looking at the

direct cause and externalities which are crushing this national goal.

Let us not introduce yet another addiction and hazardous habit into
our youth without having the need for it. We may not know the chemical
poison it carries but we can definitely, clearly see into the future as to

the social poison that it brings with it.
Thank you, Sir.

HON. CHAIRPERSON: As an intelligent Member of Parliament, I
hope, all of you will agree, the hon. Member not only supported the Bill,
but also has given a very good suggestion relating to taxation on
tobacco. I think, the Government will take it forward so that we will
discourage the tobacco taking practice that is also growing in our

country.

Thank you, hon. Member.
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SHRI DNV. SENTHILKUMAR S. (DHARMAPURI): Vanakkam,
Chairperson Sir!

[ am here to speak on the Prohibition of Electronic Cigarettes Bill,
2019. The House adjourned in the month of August, and the Ordinance
was brought in the month of September. Then, the Session has been
started in the month of November. So, what is the urgency in bringing
the Ordinance? What sort of things can be brought in an Ordinance? An
Ordinance is something to deal with situations where an emergency

arises requiring urgent action.

So, I would like to know whether consuming of less than 0.02 per
cent of e-cigarettes is very important national urgency that should have
been brought in by an Ordinance, when the Session is going to start in
November. There are so many urgencies/emergencies which are to be
addressed. For example, eradication of poverty, empowerment of
women, safety of children, health, and providing social equality and
justice. These are all other important issues which are much more

important than bringing an Ordinance to ban e-cigarettes.

I have a strong doubt that bringing an Ordinance of this sort would
have been lobbied by the tobacco/cigarette lobby. So, a big, strong doubt
arises out of this.

What is e-cigarette? E-cigarette is a battery-operated device that
emits doses of vaporized nicotine to inhale. So, it is basically inhaling

tobacco without the smoke.

E-cigarette has good potential for cutting down cigarettes. Who says
this? It is the British Medical Journal published in February, 2018 which

has urged the doctors practising in Britain to suggest that 95 per cent of
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e-cigarettes are less harmful than the conventional smoking methods.
Many countries which have banned smoking e-cigarettes, as we have
done now, have revoked the ban saying the potential health hazards are
much less compared to the conventional smoking methods. But Dr.
Harsh Vardhan should be knowing, as I know since I am too a doctor,
that both e-cigarettes and cigarettes have hazardous effects on health
such as COPD, emphysema, chronic bronchitis, lung cancer, and heart
diseases. Does it anywhere say that e-cigarettes are less harmful than
conventional smoking? Both are hazardous. Why do you target only one
of them?

In the Statement of Objects and Reasons, you have given a clear
statement that the International Association for Study of Lung Cancer
does not recommend use of e-cigarettes. I would like to know whether
the International Association for Study of Lung Cancer recommend the
usage of regular cigarettes or regular tobacco-related products? No, it
does not. So, why do we cut and paste scientific evidences which suit
the Government of the day? Should we not put out all scientific data
together to substantiate our theory? When we put out data, based on

scientific evidence, we should put it out in its full context.

We have a COTPA, the Cigarette and Other Tobacco Products Act,
for regulating branding and sales of cigarettes. Before bringing a
hundred per cent blanket ban on e-cigarettes, why did we not try the
route of regulating e-cigarettes? The friend from BJP had said that there
are Chinese products which are harmful without any scientific data but
we could have put in a regulatory Act just like COTPA before bringing

out a total ban on e-cigarettes.
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The quality of life we seek for every citizen and the ethos and the
morals that we would like to set for our students, the younger generation
of India, to cultivate would be judged by the sincerity of this
Government. The sincerity of the Government and that the Government
means business can be proven by banning all tobacco products, if they

are really concerned.

An hon. Member said that there are many farmers who had taken up
tobacco farming. We can give them an alternative though it cannot be
brought in a day like the Government has brought in an Ordinance. India
1s a country of young generation. Your Government has such a strong
majority. It was not at all necessary to bring in an Ordinance. We should
look at moving forward, banning tobacco products totally, including

tobacco cigarettes and everything related to them.

My doubt about the ban arises because of this. In our State of Tamil
Nadu, we have a ban on gutkha-related products. There was a CBI raid

on ... * when all the sale of gutkha was being done despite the ban.

HON. CHAIRPERSON: The name of the Minister should not go on

record.

... (Interruptions) *
SHRI DNV. SENTHILKUMAR 8. : Sir, I am just concluding.

We have the respected Health Minister here. [ have a high regard for
him. We would like to take the gutkha scam case to its logical
conclusion and bring justice. This Government’s motto of sabka saath,
sabka vikas 1s very doubtful. Seeing the recent developments in politics,
we would also like to add that we would not want to see it as sabka ... *.

I would like to take this to a conclusive end. So, along with the ban on
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e-cigarettes, our Party also suggests a ban on all tobacco-related

products if you want to prove that you are not just sabka ... *.

Thank you.

SHRIMATI SARMISTHA SETHI (JAJPUR): Thank you, Sir, for

giving me an opportunity to speak in this august House.

The promulgation of the prohibition of Electronic Cigarette
Ordinance, 2019 proHibits the production, manufacture, import, export,

transport, sale, distribution, and advertisement of e-cigarettes in India.

Any person who contravenes this provision will be punishable with
imprisonment of up to one year or a fine of one lakh rupees or both. For
any subsequent offence, the person will be punishable with an
imprisonment of up to three years, along with a fine of up to five lakh
rupees. Additionally, storage of e-cigarettes will be punishable with an
imprisonment of up to six months or a fine of Rs. 50,000 or both. Once
the Ordinance comes into force, the owners of existing stocks of e-
cigarettes will have to declare and deposit these stocks at the nearest
office of an Authorized Officer. Such an Authorised Officer may be a
police officer or any other officer as notified by the Central or the State
Governments. The Ordinance defines electronic cigarettes, that is e-
cigarettes as battery-operated devices that heat a substance, which may
or may not contain nicotine, to create vapour for inhalation. These e-
cigarettes can also contain different flavours such as menthol, mango,

watermelon and also cucumber. Unlike traditional cigarettes, e-cigarettes
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do not contain tobacco and therefore, are not regulated under the
Cigarettes and other Tobacco Products Act, 2003.

Now, I come to the key features of this Bill. The Ordinance defines
electronic cigarettes, that 1s, e-cigarettes as electronic devices that heat a
substance, natural or artificial, to create aerosol for inhalation. These e-
cigarettes may contain nicotine and flavours and also include all forms
of electronic nicotine delivery systems, heat-not-burn products, e-

hookahs and other similar devices.

The second feature is banning of e-cigarettes. The Ordinance
prohibits the production, manufacture, import, export, transport, sale,
distribution and advertisement of e-cigarettes in India. Any person who
contravenes these provisions will also be punishable with imprisonment
of up to one year or a fine of up to one lakh rupees or both. For any
subsequent offence, the person will be punishable with imprisonment of

up to three years along with a fine of up to five lakh rupees.

Now, the third feature 1s storage of e-cigarettes. No person is
allowed to use any place for the storage of any stock of e-cigarettes. If a
person stores any stock of e-cigarettes, he will be punishable with an

imprisonment of up to six months or a fine of up to Rs. 50,000 or both.

The fourth and the last feature is powers of authorised officers. If an
Authorised Officer believes that any provision of the Ordinance has
been contravened, he may search for any place where trade, production,
storage, or advertising of e-cigarettes is being undertaken. The
authorised officer can seize any record or property connected to e-

cigarettes found during the search.
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In this context, it is pertinent to mention that prior to this
announcement, 16 States and one Union Territory had already banned e-
cigarettes. In August 2018, the Ministry of Health and Family Welfare
had released an advisory to all the States requiring them not to approve
any new e-cigarettes and restrict the sale and advertisements of e-
cigarettes. Further, there are also international regulations for e-
cigarettes. India is a signatory to the WHO Framework Convention on
Tobacco Control (WHO FCTC) which was developed in response to the
globalisation of the tobacco epidemic. In 2014, the WHO FCTC invited
all its signatories to consider prohibiting or regulating e-cigarettes in
their countries. This was suggested due to emerging evidence on the
negative health impact of these products which could result in lung
cancer, cardiovascular diseases, and other illnesses associated with
smoking. Since then, several countries such as Brazil, Mexico,
Singapore and Thailand have banned the production, manufacture and
sale of e-cigarettes. Recently, the States of New York and Michigan in
the USA banned the sale of flavoured e-cigarettes, whereas, in UK, the
manufacture and sale of e-cigarettes has been allowed based on certain
conditions. Further, the advertisement and promotion and the levels of
nicotine in e-cigarettes is also regulated. This ban will also help

youngsters.

The notion that e-cigarettes may help smokers quit regular
cigarettes benefitting their long-term health is a myth. Rather, young
people who have never smoked traditional cigarettes, are taking up e-
cigarettes which are available in over 1500 flavours, including bubble

gum and candy floss.

In a survey of US youths aged between 12 and 17 years, 81 per cent

of e-cigarette users reported that the first product they ever used was
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flavoured and that they use e-cigarettes because they come in flavours
which they like. According to the US Centre for Disease Control and
Prevention (CDC), over 3.6 million children in the US use e-cigarettes
with a jump of 78 per cent (from 11.7 per cent to 20.8 per cent) of US
high school students reporting e-cigarette use from 2017 to 2018. In the
UK, 1.6 per cent of those aged between 11 years and 18 years use e-
cigarettes more than once a week compared to 0.5 per cent in 2015.

Due to the highly addictive nature of nicotine, there is also a risk that
young e-cigarette users might switch to using traditional cigarettes.
Indeed, some health care professionals refer to e-cigarettes as a ‘gateway

b

drug’.

A recent US study was published in the American Journal of
Respiratory and Critical Care Medicine. It had investigated the effect of
chronic e-cigarette use on markers of lung injury in the airways of
vapers. Proteases linked to tissue damage were increased in both

smokers and vapers as compared with non-smokers.

Once the ban comes into force, consumption, production,
manufacturing, import, export, transport, sale, distribution, storage and

advertisement of e-cigarettes would become illegal in India also.

E-cigarettes were promoted as a way to get people out of their
smoking habits but reports have shown that many people are not using it
as a weaning mechanism but are rather addicted to it. The decision to
ban e-cigarettes is aimed at protecting the youth, the section that is most
vulnerable to the health hazards of e-cigarettes. The ban will help to
protect population, especially the youth and children, from the risk of

addiction through e-cigarettes.

So, I support the Bill.
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HON. CHAIRPERSON: Thank you, hon. Member.

I would just like to suggest one thing to the hon. Minister. The
honourable lady Member 1s the first speaker to speak on the Bill. More
women today are going into smoking. Has any survey been done by our
Government or any agency on the issue as smoking is being taken up in
a very big way by the women folk of our country? And that is quite
alarming. So also are school going children because e-cigarettes look
just like pen drive. That gets carried in the school bags. So, it is
necessary, as the woman Member just now spoke, that the Government
should make all efforts in creating awareness about it. The hon. Member

spoke in favour of the Bill.

Now, I call Shr1 Margani Bharat to speak....(Interruptions)

AT, URUTAA 3% STt /At (¢ il Rig): W, srr it
AT 3P haR | & oI 39 UM B feTT T | ... (AIYM)

SHRI MARGANI BHARAT (RAJAHMUNDRY): I thank you, hon.
Chairman, for giving me the opportunity to speak on the Bill. Sir, we
have been trying hard to ban tobacco and its related products for
decades, be it through higher taxes or warning which has now been
mandated to print at 80 per cent of the pack. But the results are not
what we expected or what it ought to have been. So, in a lighter vein, I
say that instead of printing a warning as ‘cigarette smoking is injurious
to health’, you may print the warning as ‘cigarette contains fat’ and you
may see the effect the very next year. You will find that cigarette sales

have dropped down to zero.
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Why I am saying this is because, as per WHO, almost ten lakh
people are getting killed using cigarettes and related products. The
Government should take stringent steps in controlling cigarette-based

products.

The Electronic Nicotine Delivery System (ENDS) was celebrated as
a solution to smoking problems as it was considered as a safe non-
tobacco alternative. Also, it is a very less risky smoking option and has
attracted not only youth but also those who want to quit smoking.
However, the researchers, the health practitioners, the Government and

the whole world has realised the ill effects for quite sometime now.

Sir, the proposal to ban them through this Bill is welcoming, and I
support this Bill not only on behalf of  YSR Congress Party, but also,
being a youth, on behalf of youth of this country.

My first point is relating to Clause 3(d), which defines what
constitutes ‘electronic cigarette.” A lengthy definition has been given
saying: “the electronic device that heats a substance with metals like
lead, chromium, nickel, chemicals like formaldehyde, with or without
nicotine and flavours....e-hookah and the like devices, by whatever

name called and whatever shape, size or form...”

Sir, my point is that they are saying: ‘e-hookahs and the like
devices.” But nowhere, they have mentioned banning of conventional
hookahs, which can be seen in every household, particularly, in North
India, which is being used right from a young boy to 90-year old. The
point that I am talking about is about the e-hookahs also. I wanted to
know: why 1s the Bill silent on this? Why are they not banning such
hookahs? So, I would request the hon. Minister to clarify this point.
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Sir, my second point is relating to Clause 6 of the Bill, which gives

an officer the authority to enter into any premises without any warrant
and carrying search and seizure. It further says that he can enter into
any premises if he reasonably believes that any provision of this Act has
been contravened. But how do they define or quantify the phrase
‘reasonably believes’. I may have a grudge on anybody, for instance;
and taking advantage of this provision, I will enter into the premises of a
person on whom I have a grudge, plant something and take action

against him. So, how is it justified, Sir?

I would suggest for the consideration of the hon. Minister that let
the authority concerned get warrant for search and seizure. Otherwise, it
may be misused thoroughly. These days, it 1s happening everywhere in
the country.

My next point is this. There is no doubt that the Government is
going to ban e-cigarettes. But it does not mean that henceforth, these e-
cigarettes would not be available. They will be available through
dubious means. We have banned the foreign cigarettes, but still they are
available in India. So, the same thing may happen with e-cigarettes if
we do not implement it with sincerity, commitment and great spirit. If
we show the kind of commitment and breadth on banning tobacco,
khaini, zarda, ghutka, pan masala and cigarette that are responsible, as
per WHO Report, for killing more than 10 lakh people in the country, I
have no hesitation 1in saying that banning of e-cigarettes will also

smoke away.

Therefore, I feel that having a legislation in the Statute Book does

not serve the whole purpose. All we need is the commitment and
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dedication to implement this objective. Otherwise, it will become one

more dead letter.

Sir, the Government is saying that seven deaths have occurred in the
US due to use of e-cigarettes. The New York State has banned the e-
cigarettes in all forms. But it is not just New York, even San Francisco,
Brazil, Australia and more than 20 other countries from South America,
Middle-East and South-East Asia have banned e-cigarettes. Punjab and
Delhi have also banned it. But as per my knowledge, they are available

openly in plenty everywhere in the nook and corner of the cities.

I agree that banning of e-cigarette is a good move. But what about
the innumerable deaths being caused by cigarettes? So, why do the
Government not completely ban tobacco and related products? They
cannot do this because the lobby is very strong and can prevail over the
Ministers and the Government of the day. So, I would suggest for the
consideration of the hon. Minister to ban tobacco, which i1s a basic

ingredient to cigarette and related products.

You may be surprised that how a Member from Andhra Pradesh,
which is one of the leading States in production of tobacco, is batting for
banning of tobacco. I am conscious of what I am saying. Tobacco is to
be banned lock, stock and barrel. But, at the same time, tobacco
farmers, be it in Andhra Pradesh or in Karnataka or in any other State,

have to be protected.

With your permission, let me come to the issue relating to tobacco.
There is no doubt that 50 per cent of the tobacco grown in the country
comes from our Prakasam district alone in Andhra Pradesh. The variety
grown here is Flue Cured Virginia which is commonly known as
Virginia or Cigarette tobacco. The Government of India has been
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earning thousands of crores of rupees every year in the form of foreign
exchange by exporting FCV tobacco. In 2013-14, the Government of
India earned around Rs. 6,060 crore. In 2014-15, the Government of
India earned Rs. 5,200 crore. In 2017-18, the country exported around
Rs. 5,539 crore worth tobacco. The countries which import our FCV
tobacco are Panama, UAE, Saudi Arabia, Libya, Sudan, South Africa,
Indonesia, Israel, Afghanistan, etc. This is one part where we have a
flourishing market. If you look at employment that the tobacco sector
generates, it stands at 36 million. It means, it is a golden goose to earn
the foreign exchange as we are one of the top three exporters of tobacco

in the whole world.

Now, look at the other side of the coin. I would like to explain the
pathetic position of tobacco farmers in India. There is an extreme
pressure on the farmers from the Tobacco Board and the Government of
India to give up tobacco farming. The ground reality is that they cannot
shun it overnight because they have invested lakhs of rupees on each
barn. Construction of one barn costs around Rs. 10 lakh which a
tobacco farmer takes from moneylenders and financial institutions. In
spite of this, they are willing to give up and all they are asking is for
giving some compensation. The Government is also proactive in giving
compensation but there are some more debts to be cleared by the
Government. Especially in my State, there are thousands of farmers
who still have to get payments from the Government of India. I would
request the hon. Minister to look into this particular aspect seriously. I
suggest for consideration of the hon. Ministers of Health, Commerce
and Agriculture that if a farmer has two barrens, we can convince him to
grow only in one barren. For the remaining one barren, I wish to submit

that a suitable compensation be paid by ensuring that he switches to
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other crop or other alterative farming. Compensation can be given by
the Tobacco Board which has in its kitty about Rs. 400 crore to Rs. 500

crore collected through cess, taxes and profits.

Secondly, the whole world knows that ITC for many decades has
been enjoying the lion’s share in tobacco profits. So, I would request
that ITC should also be involved in this and it should share some burden
of the Tobacco Board. Also, since ITC has Agro Products Division, it
can guide tobacco farmers for producing agro products which it can buy

from them. So, through this, we can rein in tobacco in the country.

The YSR Congress Party would further request the Healthy
Ministry to undertake a mass awareness drive regarding e-cigarettes and

to make provisions against the use of ENDS as well.

With this observation and hoping that the Government will take a
suitable action particularly with regard to tobacco farmers, I

wholeheartedly support this Bill.
Thank you so much, Sir.

HON. CHAIRPERSON: Mr. Bharat always comes up with good
suggestions. He hails from a State which 1s a tobacco growing State.
Yet, he has said, hon. Minister, that he 1s in favour of banning tobacco.
But he has come out with certain suggestions saying very clearly that it
is the foreign exchange that India earns because of export of our tobacco

of high quality.

The suggestions which he 1s making are very apt. I think the
Government will consider ways to discourage use of tobacco by our

fellow citizens. That should be the crux of the issue. He supports the
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Bill. At the same time, he has given certain suggestions. This is in the

right spirit of this House.

At the same time, the farmers’ interest also needs to be protected

and an alternative engagement should be provided to them.
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SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, this Bill, the

Prohibition of Electronic Cigarettes (Production, Manufacture, Import,

Export, Transport, Sale, Distribution, Storage and Advertisement) Bill,
2019, specifically looks to ban the use, marketing and production of
electronic cigarettes. Electronic cigarettes do have hazardous effects on
individual’s health whilst if we also look at the fact that there are other
smoking tobacco products that cause the same or even, if not, more
harm to an individual’s body. Therefore, it is imperative that we think
why such product has seen an outright ban whereas we have solid and
effective data on the effects of consumption of tobacco, smoking and

various other such products that have adverse effect on human health.

In India, we are aware that India spends about 1.2 per cent of its
GDP on tobacco related illnesses which cost around 27.93 billion
dollars. That exceeds over Rs.1 lakh crore. I wish to highlight the fact
here that today we are looking at a ban on electronic cigarettes. Is it only
because of the adverse effect of consuming or inhaling the smoke from
electronic cigarettes? Or, 1s it, to a certain extent, to provide a protection
cover to the cigarette lobbies across the world that bring in their
products and sell in this country? Regarding electronic cigarettes, there
has been no data so far when you compare it with smoking of cigarettes
and consumption of tobacco. There has been no solid data so far about
confirmed and adverse effect of the consumption of electronic cigarettes.
Although I am of the view that it is harmful but at the same time, we
know that the effect of smoking traditional cigarettes, which have

various tar and other chemicals that go into the human body and remain
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buried in the lungs, causes cancer. There is widely available data across
the world that this is leading to grave loss to the exchequer of various
countries across the world, including our own, as I have just pointed out.

India has recorded about 2,60,000 adult smokers. Also, at the same time,

I would like to point out HX TId THT &F SAGSH AR H @Il & forg
H Uy T3 8d PN @I 17 foraan g, S q@ue iR HifdhT o
o8 q IR g3 7, S9! UYH T Ied oY ¥ i Heg feam

HTHH B ¢ |

Sir, I would like to point out the fact that when a person burns a
cigarette, he inhales not just the tobacco and the nicotine that he gets
from it but also the tar which is the main cause of illnesses that happen
to him. Therefore, this Bill begs the question, why just electronic
cigarettes are being banned and why not the cigarettes altogether? Now,
the simple answer, to a certain extent, seems that the Government is
protecting the cigarette lobby, the cigarette producers of the country and
also of the world, who see India as a huge market to push their products.

Electronic cigarette, on the other hand, although is injurious to
health, can also be looked upon within the same ambit. It is a fact that in
India a large number of farmers depend on tobacco farming and it is the
second largest employment generation sector in the farming community,
which I think is a welcome thing. If one looks to ban the production of
cigarettes altogether, that would have adverse effects on our farmers.

That 1s something that the Government needs to think about.

But, at the same time, one can argue with the same rhetoric that
production of electronic cigarettes or use or sale of electronic cigarettes

within our country would also generate employment, would also create
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jobs and if we tax it correctly, just like we tax tobacco cigarettes, it can

also generate the right amount of revenue for the Government.

On the other hand, the question that can be raised is, why not ban
everything altogether, why not ban tobacco, why not ban tobacco
products, why not ban supari and why not ban surti that causes
tremendous health hazards to our citizens and also causes a lot of money
to our exchequer? The simple answer to that, which comes to my mind
is, of course, it affects our exchequer because it generates a lot of money
through sale and taxation on such products. A lot of farmers depend on
production of tobacco and its byproducts for their livelihood. But, at the

same time, should this argument not also apply to e-cigarettes?

The other point that [ would like to make 1s regarding Article 19 (1)
(g) of the Constitution of India where the Right to Freedom is given.
The Article guarantees to protect practice of any profession, any
occupation, trade or business. Are we not at this point being partial to
give protection to a particular product that causes harm to human body
whereas for electronic cigarettes we say that it is injurious to public
health and in lieu of that we are banning 1t? But, on the other hand, a
similar product that has more disastrous effects on the human body 1s
being allowed to be traded. Therefore, within our Constitution the right
that has been preserved for doing trade is being challenged by such a

law where you are getting biased towards one product.

So, this 1s very clear that the Government is trying to help and
benefit certain lobbies which are looking to secure their market, which
are looking to ensure that they occupy the entire market and no other
product or competition should enter there. This 1s very sad and I think

the Government should answer this question and provide reasoning as to

37/86



7/9/22, 1:39 PM
why they have not banned the consumption and usage of tobacco

cigarettes, gutka, surti and everything of that sort.

Sir, one hon. Member has rightly pointed out that there are various
other products that are injurious to health such as drinking alcohol. It
should also fall within its ambit. If one product is being treated in such a

way, why not the others?

That is the question that ought to be answered over here. Now, I
would like to conclude my speech by saying that though we support this
Bill, at the same point, it should also extend to other products that are

harmful and injurious to human health.

At the same time, I would like to point out here that Y 1G]
N7, fSF P! ST S BT ©, oFa! 3T I SERal &l el
USdI g, 3 TRIT a8 P AT g | |/, gRat, RRe, Sict ok are 9
PR St AT Bicht 8 S 3¢ IaT USdl 8 | 39 ° fAuea &
fore g9 39 99 Foll & S| TS BT 991 D oexd © | [l T
UIgde &l TRl aXp, fordt ufda-laxy o1 fHd) ARy Ardbe &
Uede HR & AU g9 T B 7 dR MY, 98 wal 7 ol
3IfIBHRY &7 g 3R 31U Tfgem H fou Tt SifeRI w1899 81 |

dgd-dgd Y=gdlq |

HON. CHAIRPERSON: Mr. Ritesh Pandey has given a new dimension
to the whole discussion today. I think, he has given a lot of scope to the

Minister to explain.

PROF. SOUGATA RAY (DUM DUM): Sir, I am thankful that the
House is sitting so long at the desire of the hon. Speaker who wants to

make up for the time lost yesterday. It is a good initiative.
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HON. CHAIRPERSON: You have supported it.

PROF. SOUGATA RAY: I have supported extension of the time
because he is trying to complete the Business of the House which is a

good thing.

Let me make it clear at the outset that I was one of those who
moved a Statutory Resolution against the Prohibition of Electronic
Cigarettes (Production, Manufacture, Import, Export, Transport, Sale,
Distribution, Storage and Advertisement) Ordinance, 2019. I oppose the
Ordinance because I do not like the Government taking the Ordinance
route. It circumvents the democratic procedure and it was only a matter
of one or two months. So, the Government should not have resorted to

the Ordinance.

Having said that opposing the use of Ordinances, let me make it
absolutely clear that my Party is for the Bill, for banning of electronic
cigarettes. My Party is also against smoking. It is not a personal
question; 1t 1s a political view that smoking causes lung cancer and
should be banned.

The Health Minister 1s an eminent ENT surgeon himself. He has
seen at close range the amount of cancer cigarettes produce. So, if he has
taken this step, I would have no objection, but like my young friend,

Ritesh Pandey, I have a lot of questions to ask the hon. Minister.

In Bengali, there is a proverb which says jhi ke mere bouke
shekhano which means that you beat up the maid servant to teach a
lesson to your daughter-in-law. This is what the Minister is doing.
Actually, his intention i1s to take on the tobacco lobby and the

manufacturers, but he lacks the courage to do it at one go. So, he has
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taken up a very small percentage of tobacco users where only 3.95 per
cent of Indian population were aware of e-cigarettes and the percentage
of users stood at 0.02. So, he is leaving 99.98 per cent free of this law;

he is only touching the 0.02 per cent. Is it wise? Is it efficacious?

HON. CHAIRPERSON: Is the use of e-cigarettes not increasing year

after year?

PROF. SOUGATA RAY: Sir, e-cigarettes are diminishing year after

year because they are costly and beyond the reach of most of the people.

Earlier, the ITC was importing e-cigarettes from China. There is not
much manufacture of e-cigarettes anywhere. It 1s a very advanced
electronic item. It is mostly imported. Big companies like the ITC and

Philip Morris used to import these things and market them in India.

What is an e-cigarette? The Minister said something about it. But
basically it is a hardware which is designed to replicate the traditional
cigarette. It gives a sort of cigarette smoking experience with the help of
battery, atomizer, and e-liquid juice. It produces vapour by passing
current through an atomizer from the battery which vaporises the e-
juice. I would like to state that it is not marketed as a cessation device.
That means nobody gives up smoking cigarette because of e-cigarettes,
and it is used only as a substitute for traditional cigarettes. So, as I said,
there is a battery. You press the button. Then, it atomises and then there
is the e-liquid which is used. That 1s why, I think that the Minister is
only touching the fringe of the problem. From his Ordinance, from his
hurry, it would seem as if he is taking a massive step against smoking
per se. But, as my young friend, Shri Ritesh Pandey said, it is not only
smoking, but chewing tobacco also is equally dangerous. Other tobacco
products like the pan parag, zarda etc. are equally dangerous. So, he is
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touching only the fringe of the problem and that too with much fanfare.

This is what I think should not have happened.

18.56 hrs (Shr1 Kodikunnil Suresh in the Chair)

You may ask as to what i1s my solution. The Minister has stated
many steps that he would take, like electronic cigarette industry will be
taken under his control, production, manufacture, import, export,
advertisement, etc will be stopped, storage of electronic cigarettes will
be stopped, all stocks and disposing of stocks will be controlled by an
authorised officer. This is like what you do for cocaine and marijuana. If
anybody contravenes this Act, there is a provision for imprisonment
which may extend up to one year and a fine which may extend up to Rs.

|1 lakh or more.

[ have another question to ask of the hon. Minister. He is taking so
much trouble to enforce this ban. He will authorise an officer to enforce
this ban. But has ban really prevented things from happening? For
example, in Gujarat there is prohibition. Ban on alcohol drinking is in
practice for so many years. Has drinking stopped in Gujarat? Bihar has
had a ban on alcohol for so many years now. Has consumption of
alcohol stopped in Bihar? The i1dea of ban, which 1s very popular among
Governments in our country is not efficacious. It does not serve the
purpose. So, you might ask me as to what is my solution and how to
enforce the ban. The way of enforcing the ban is to price it out of the
range of the people. This ban will ultimately not have much effect. So,
what you can do is to make it expensive beyond limits and regulate them
by imposing taxes. You can do it for other products also and not just for
e-cigarettes. So, ban is no solution. Making it available beyond their

buying capacity seems more reasonable than banning products. Even if
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the Government bans e-cigarettes, they should not let cigarettes and
bidis be sold freely which kills 1.2 million people every year. That is the
main question. You are not stopping sale of cigarettes, bidis, gutka,
chewing tobacco, pan parag, etc. But you are just banning electronic

cigarettes and you have promulgated an Ordinance for the same.
19.00 hrs

As it 1s, e-cigarettes are priced high. So, if we increase the cost
further, it will be more efficacious. I shall not oppose the Bill. I have got

many amendments to move but I shall not oppose the Bill.
HON. CHAIRPERSON: But you have to admit the spirit of the Bill.

PROF. SOUGATA RAY: Yes, Sir. All I am saying 1s that let the
Minister see this. Sir, the Minister’s conclusions are somewhat sketchy.
He has said that available scientific evidence indicates that use of e-
cigarettes is hazardous for an active as well as a passive user. Where is
the scientific evidence? He should have quoted the scientific evidence

on e-cigarettes.

Secondly, he has said that ICMR has issued a White Paper. But the
White Paper has not been circulated to us. ICMR is Indian Council of
Medical Research. That White Paper is not available with us. The
International Association for the Study of Lung Cancer also does not
recommend the use of e-cigarettes for treating nicotine dependence even
in cancer patients, due to the absence of sufficient evidence on their
efficacy and safety.  So, even the International Association has not

recommended this banning of e-cigarettes.

So, my appeal to you, Sir, is that please rethink about this. I am

giving a specific amendment in that sense. He has mentioned about three
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types of electronic cigarettes. It is mentioned that ‘electronic cigarette’
means an electronic device that heats a substance, with or without
nicotine and flavours, to create an aerosol for inhalation and includes all
forms of Electronic Nicotine Delivery Systems, Heat Not Burn Products,
e-Hookah and the like devices. I said, ok, where nicotine 1s delivered
electronically, you can eliminate them. You can also eliminate e-
Hookah. But they say that there are some Heat Not Burn Products. We
just heat the tobaccos but do not burn them. They should be classified in

the same say.

Sir, in cigarettes, there are three dangerous things. One is nicotine,
second is the paper and the third is tar that is formed. So, if the Heat Not

Burn Products is used, at least tar and paper’s smoke will not occur.

So, I would like to ask the hon. Minister whether you would like to
rethink on this matter. Sir, having put my objections, let me again say
that the most dangerous thing today is chewing tobacco. 51 million
people are using it. How does tobacco stock exist in the market? He has

not done anything about it.

Earlier they said that cigarette, bidi will not be sold within so many

metres of school premises or religious places. That 1s also happening.

So, the hon. Minister has to take many more steps to ensure the
lessening of cigarette smoking. Banning is surely not the way by which

it will be lessened.

[ would again ask the Minister to think of more efficacious ways to
cut down smoking. I know with tobacco industry’s giant like ITC, Philip
Morris, Godfrey Philip etc., you will not be able to close down the

tobacco industry. Thousands and millions of farmers are tobacco
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farming in Andhra Pradesh and other States. You will not be able to

meet the challenge of those tobacco farmers’ lobby.

So, he is taking just a token step to say that : “See, I am Harsh
Vardhan, ENT Specialist and a Minister, and I am opposing e-cigarettes
through this. I am paying my token allegiance to the cause of stopping

cigarette smoking.”.

HON. CHAIRPERSON: So, you are giving a compliment to the

Minister!

PROF. SOUGATA RAY : No, he is a top ENT Surgeon. There is no
doubt. He 1s the best man BJP has in Delhi. There 1s no doubt. He
should have been made Chief Ministerial candidate, but that i1s another

question.

[ would say that let him rethink on all the points that I have put.
Thank you, Sir.

HON. CHAIRPERSON: You have made very valid points regarding

this issue.
Now, [ would call upon hon. Member, Dr. M.K. Vishnu Prasad.

PROF. SOUGATA RAY : He is also a doctor.

DR. M.K. VISHNU PRASAD (ARANI): Thank you, Chairperson. I
am a Medical Doctor, and I am very grateful for getting an opportunity

to speak on the prohibition of electronic cigarettes.
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First and foremost, I would like to say that the very idea of our hon.
Prime Minister 1s ‘Digital India’. The moment he says ‘Digital India’, I
was thinking that the country is going to promote e-commerce, e-tender
and robotic surgery. But I was shocked to know how e-cigarette is being

banned.

Anyway, to start with, I want to tell you a quote : “Giving up
smoking is the easiest thing in the world. I know it because I have done
it 1,000 times™. I would really say that the youngsters of this age who
really wanted to quit smoking have opted for these e-cigarettes.
Honestly, I appreciate the initiative taken by the Government of focusing
on e-cigarettes to be banned. What will happen to the people who have
already resorted to e-cigarettes after that ban? Is there any proposal by
the Government for any rehabilitation for those three per cent people

who have already indulged in e-cigarettes?

The meaning of e-cigarette is ‘the device that heats a substance
with or without nicotine’. It clearly says that 100 per cent nicotine 1s not
used among all the users. It varies, but most of them wanted to quit
cigarette. So, they opted for e-cigarettes and they are trying to wean out
the habit of smoking. But I would like to know about this issue when the
Government 1s so strict on banning e-cigarettes by bringing this
promulgation order. The e-cigarettes are very expensive. It costs almost
Rs. 5,000. Nearly, 99.8 per cent of the population, who have already
indulged in smoking, are only smoking cheaper cigarettes. These 0.02
per cent people are spending almost Rs. 5,000 to get a stick of e-
cigarette with a filler. Is the Government very much bothered only about
the rich children of this country? Otherwise, can we say that the

Government is blind towards the poor people who are already indulged
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in smoking? Is it not the responsibility of the Government to save them

also from smoking instead of bringing this Bill completely banning it?

The Government is always quoting United States, UK, Germany,
but e-cigarettes are not banned there. They have a regulation for it.
Instead, the nicotine-fillers can be banned. This has been adopted by
many other countries, which we are always very proud to follow. If at all
the Government wants to ban e-cigarettes because of the fear that the
people who start with e-cigarettes will eventually lead to conventional
smoking, then in that case, why can the Government not follow the
Korpa system very strictly? Moreover, I think that the Government is
feeling that since 0.02 per cent only have started smoking e-cigarettes,
banning entire tobacco products or 99.8 per cent people from smoking is

rather a difficult job or a Himalayan task.

So, you want to nip it in the bud itself by banning the e-cigarettes.
Okay, I agree. At the same time, is it not the responsibility of the
Government to stop giving licence to the Hookah Bars because
everywhere Hookah Bars are being introduced? The new culture of
Hookah Bars is coming with varied licence of the Government. I urge
upon the Government to kindly also consider banning Hookah Bars
while banning e-cigarettes because Hookah Bars are in the initial stage.
It is in the budding stage. You are very strict on e-cigarettes. At the same

time, try to focus on banning or stop giving licence to Hookah Bars.

Probably the reading is different. The e-cigarettes might cause
accidents because it is an electronic thing. Sometimes it bursts and
causes damage to the face. Hon. Minister, you are a very learned person.
I have high regards for you. First and foremost, the forensic people

would ask, when they come across any fire accident, whether there was
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cigarette butt. So, the fire in the cigarette butt has caused major fire
accidents all across the world. No doubt. Causing accidents cannot be a

substantive point for you to ban these e-cigarettes.

I think, the Government is keener in banning a blade than a sword;
the Government is keen on banning a stone than a bullet. I think,
definitely, the Government is under heavy pressure by the tobacco lobby
because 99.8 per cent of the tobacco is freely available and there is only
0.2 per cent non-tobacco users. E-cigarette users are going to have a big

challenge in the near future.

It 1s stated in the Bill that an officer, not less than the rank of a Sub-
Inspector, can enter upon any house, in the name of search or
suspicion. [ think, this will give room for wide misuse. So, I would
request the Government to relook into this particular aspect. You want to
ban e-cigarettes. These e-cigarettes are only to help the people who
wanted to stop smoking. What about the fruit bear, non-alcoholic bear,
and the ginger bear? Is the Government coming up with any proposal to
even stop those products? I was astonished to see the countries which
have been quoted as an example for banning e-cigarettes — Brazil,
Argentina, Japan and Thailand. These countries are heavy cigarette
smoking and tobacco using countries. Naturally, they will ban e-

cigarettes because proportionally their business will increase.

Last but not least, I welcome banning of e-cigarettes subject to
terms and conditions. The Government is now coming with this proposal
to ban e-cigarettes. Will the same Government come with any plan to

ban Electronic Voting Machines? That is also harmful for the country.

HON. CHAIRPERSON: That is a different subject.
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DR. M. K. VISHNU PRASAD: One of the hon. Members was giving
statistics about the US. He was comparing the age. The average age is
17 for e-cigarette smokers, and 35 for the conventional smokers. Both
the e-cigarette smokers and conventional smokers have increased. Sir, 1
agree e-cigarette smokers and conventional cigarette smokers have
increased. No doubt. Why are you focusing only on e-cigarettes? Why
do you not treat them equally? Why is this partiality? This is not my
question but the question from outside. So, I urge the Government to
come back with a comprehensive Bill. You have an absolute majority.
You can make the Sun rise from the West also. The Government has that
kind of power. Why does the Government not protect the interests of

the tobacco farmers while banning the usage?

In this Bill, the prohibition of e-cigarettes includes production,
manufacture, import, export, transport, sale, distribution, storage,
advertisement and everything 1s covered but usage 1s not covered. So,

kindly include that also. Thank you for the opportunity.

ot 3 fr=M (TREQR): 4=are #eied foh 3= g3 3-Re RSl
PR Ufdae o gl 5, I9b IadT o S &1 At fear | S af, &
39 f9d &1 909 &1 § | # g 3ot ol § o 9gd IR
AT Tew, 3(U-1-3(U- urdf T aid @ o o 3-Re 182 T
HEMad g, ol Ued 89 Yd Y370 39 < H &I Il BISHR I TTT-
TR 3R R I” I MR S gH M M TR € | S USaRE &
3t 9% &0 Fra 181 UIE § | W% T foemy g T, Widex
frart 1 foog gl T, Afe o) UfeaR 8, 39 IR & 8H e
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TAG G | THTS¢ W I BT g | 3RS FRTRe &1 781 IR g9 &R
IA T |

AEIcd, 8K $o Al 981 918 38 & [ 39 W ufaey ol 1 9
16 & b 37d Ig 7% 3-RFRC 31T 3R SHH! FgIaT fadn oY | 7!
gdT g el § T I8 Rike o1 82 3-RARe & uaeh O Saaei-e

fSarzg & | 3P IY U Ulg T Igdl & | I8 UlS Pl &l 3o
ST BT 37T & 3R 3-RART AT IR-ITE IR 8OR ST P 3Tt

g | T: 9IR 3UY H g Udbe M1 § | STBT USRI T U7 | T8
ST eI Aldbe H B 1T 74T, Jd TP HU-T 6, foram 3T
T gg A b «If you want to get rid of cigarettes, and not to get
addicted to this, you will definitely quit smoking.” Aed! Jn g3l fp
ARSI & ORI & 9 TId, 10 T, 11 Ui & Fd, They started carrying
it to the schools.gﬂﬁ@ﬁqﬁm,ﬁm:lﬁ@ﬂ?ﬂ | WW‘T\T
1t SEHR O Tforg, fddt &l OdT a1 I | I8 T 3R Bl dRg W
3AR®T & b T | ARG 39 f[AH § | 3MRPT BT o Ual

I, dl d1fRiTed | They have written on 19" September 3-RRC
Ufasfed B &1 R BT Baar Uaeled ¢ | I8 98 & SRIdR &1
gearsd At | IR0 yardf & Rae® gigd 9am aral SRS & THg
9 Fel foh 3-RRe @! ufasfed oA o e hadr des YR
gar3fi 1 gHEell ¥ g9 o dsE H fay H ol s T g |

‘Campaign for tobacco free kids’ & e ﬁ‘u{[ﬁ[ &gl fb MY H
# 3-RRe & fow! Idred, gl SR o R ufdsy @ &1
YRA &1 Baal garsfi & Fdifed &1 dd 4 991 &1 G 7
el B 7 | I7i1 YR H 3-RRe o dd 3 garsfi & 99 &
Tae H T 70 WRBR & 39 MUAS HeH & IR B | gHaT W
& o2 H 3-RRT & ool I Uga o BRI ¢l I IRPR] b [T
T3 AT 31T g 3R ID! 39T ITHAT HIAT1 US eT § | Sl gaT
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IR B Idd § 9 & AU 1D BT AU HH DR P SE g H
% ¥, 319 d 3-RARe & UfSae gL R |

HeIed, H US| ST agdl § o 31 I He M el ¢ | BAR
TS AFHIYT 96 $8 3¢ 3 fb 98 Te ¢ | TRIS eI 39P! o el
Thdl | No, No. China started making copies of e-cigarettes. g Ul 1
UL, 313 T30 | Y 37 T B | BOR U H 3G al AT AHdl s-
RARe F @ € | 39H SQ-3ET WIgY & | T iR, WCIak!
FdR, Al TR e MR TR § | So, you get addicted to
this. T8 9gd &l Wax-T® & | T T ¥ 9 Jaic gU | 98 T Fel
%HEG‘ITW:

<3 il 1 a1y fFArvmar ger |
e b &I YU & ISTa1 I 747 |

gaP! T b b YU IS 3R I ART RFRe f-tier IR
T T | H ST D1 U He AT 8 | 1 am going to tell you. AR
TH AT Jad A Hel U7 foh 39 8 &1 82 o gHu, dd
TdT IO {6 PR T 39 f9d P A 3t § 3R - R R
yfase T 6t § | 31U Ugd 39 gTH WY, Igi A4 e =gl
%, MG I Y g 11 just wanted to tell them about a case. A lady in
Texas said that smoking habit left her with blood clots fluid in her lungs.

She was vaping on and off for three years. In June, she started to cough
and had a bad chest pain. She spent 24 days in hospital, and went
directly into coma. 2y @C Y %’, S %c;?ld'J gIaT g | @c 8¢ 3P %
3T9e! QoA G &1 ST § | 31U Y o oI, FIea= &1 a1 Smars
o T 99y i 78 fIad 8, A 3T S| A%Hd ad 8 | Till now,

400 people in America, only in California, are suffering from this

disease. I THafeRaget udr 81 8l Idl f& what they are suffering
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from. SHPT Y311 T H SHR TH P13 Ul OfHT ol & IR W A DI
Al B <dl o, ford 31U §iie 78] &R Idhd § | I8 HHGd I §d]
% | It is made from crystal. They make this by crushing crystal. 3T

3T RT 31T eI 8 | I8 S T 8idl &, forge! 3 gass | 4
¢Wd ¢ | 3P 3olle-3olld 3T & fheed gld & S 3usd Brdl A
S & | 3% A BHRI U& Yax IR SR8, ST XS & | TAR Bhg 38
g TARI B1C Y8 &, SUP! )T &I R & 8, o fob Rke & giar g
| SR 7 O XS SHTHR BT UT, 8H ISP seich PR ad o, sildh B
A8 MR PG P! R A AT A SRR B T 3 |

TeIey, 394 U Ric Rapifed &1 dec gar g, 5t for ol e
RAT & SR BT ¢ | 39 IR UIgy 3M1d &, o fh U RRe &
Odhe & SRR BIdT §, AT H I8 AMA &I dUR el § b 399 g+
TRl gIdT & | 394 §gd B/ Bidl & 3R SIIRGT SY Bidi ¢ | I8 §gd ol
W% | WW@W% | QﬂT lﬁ@'&ﬂ%% e-cigarettes have
exploded and shattered people’s job, according to FDA (Food and Drug

Administration). They have appeared to associate with battery related
issues. People are smoking 3R 3P UIGI\% (hc MU %‘ | tf\’ fay d 65
gfa=rd o=, o Sare] gat Wigl IR QW H g, O H Il 319 garsff &1
galc 8F M, § I} 30 <=1 & ASaHi & gaiG g ¢il? S i
39 {9 &I GUI el PR I §, 1 d U =i Bl I8 RERET G2
gIPH] 3BT AT, S FBT 9T Ig RERe T 1 I 3y Jl
®! gg RARe S92 3R 3{TUS! =31 AT & af 3T ST | Mg TR |
A T B Uied T8 | H F 9 W < & garsii »f i
T2 UG IS I MU g IR A RMRE BT @I X@ & | AR
e SR UfSfdes g T § SiR 31d U8 4 9u= &l Wt &y oA fean
ST 3-RARe, 39 ot 38T | 3MuwT WRTd B, Hifh 87 SHIbeD
Bl g | THRT 3ATSG Heb § AR dibad ¢ | I ST w@ra g | f$ae
gIft 3R &I 8 Sicil, T 1 SieiT 3R f&ae = &1 S | This is
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wrong. H ST I18dT §, 3R I9H S =l U €, §ART TRBR T 71g!
I e | a9 2015 H PR e g8 | H RAAT T § | We used to
smoke in the movies. ...(cdd¥Uld) gH anT R § ke Re
fid e | T8 paT H U WIsd b U H 3Tt g | 99 2015 § 8.2 ufaera
e 4 aral &t T8 1 88 § | Ue R 3R RRe Uid g¢ g1
fears Tar g o = Iarat 31 ug) o et B | RARe & Ghe R el
g3 SIFST, HIR ¥ el gl famrs <ar 7 | dfdb S-RARe R T4
%S W T8I 8 | There are no warnings. RFRE & Udhe IR 3a-T1 981 4B
BT e, S Sgd g Tiar gl @ |

HON. CHAIRPERSON : Please conclude.

oft 3 foper : TR, & e I8 8, 89 Hias # 98 7Y |
HON. CHAIRPERSON: Please continue and conclude.

ot 3fQ fp=: Helcy, 31 OY... » Yeq AT g, MU ITH! TSe IR
IHhd & | H I8 ST 98dl § [ INPR 39 W TP SAa-4T IR
SR 59 3R HTH B IG! & | T 30U sg Bl 31 HL Aal § |
3P WHR RAReE & Udbe W fe@rd g | T 781 § f6 WBR
3Td| g¢1a1 ¢ Yt § | o fh AR U AT I - %l & fob gH
AT forddt el &1 Ticae R 3@ § 1 S9H gHRT Bls Wi ¢ | Afdd
S BRI g i Wi 781 & | SAR <X & AaH! &l TH HAT AT
37 S!Sl WRT B Bl {5 71 Wi 7 AN b1 781 8 | 8AR
TS BT 3H AT R B R TR e T diet off 3R gARI
HYRd IRDHR Jg HH 8! I | 39 PR BT I AR X B
T 3R IS ETHAT 7 | 59 U ART 3! 789 Bt R 96 8

g

YUY HEIeY, §gd IR a1 & | H 9gd o I Yad! G I8 T,
Fife 9gd ®H THBIRGT of | 3-RARe ¥ 99 @Y o § g
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ST § | BT 1 Wi 3ATdT § | & I Jafdd It Samiat 399 Se!
e AP P IUT -l ¢ | fhca S ST Yai a1 g | It
damages your body. It straightway hits your brain. 39D s  Gafed
98d IR HWT 81 9l § | 9= SUBT SIHTA HRd o, TP ST
U 9gd 8 MU § | U8 §¢ 8T ¢ | 98d adid! I AN Bl 3!
SFHRI 8 | S9H] gl & [dhed & U H @I S IBT § |

Teley, A 3 fod T amH a1 g SR A g TS Il g P W
X & T, W X & Tagdd TS ST 31amet 65 Uiazd 8, a8
fordt Ut gpR I 3= IRR ol forddt ot A d, Tt ot dares 9 3o
3{Uh! HUH UgdIU | dlg dg RIFRC Bl da1d 8, e 8l a1 pe Hi
2. 3 373 IR P dafg T HY | I8 IRR U dfex 2, ufda 2 | 3id: &
39 fod BT THIT HRATE |

ot TTE SHATS Fald (NRITETE) : JHUTT Agley, H 83 39 T
HT THYT BT &, Sl Uidee T 99 T P 91 HRal § | et
aog ¥ IR B! A9 Wl § AT §H U ArSIdr Dl Ot il &
A ddic gIdT 8311 o@d g | A 13t Sff, 31 3-RRe &1 oA
B BT 9d THR MU €, H ITDT GHIT HRAT§ | H I8 GHSIA1 § [
39 Yo & 3R o off a1 8 3 & IRe T 391 99T R |
dfp H AT ey 13 oft ¥ $© 9ard YS1 aredl § | Uiy
I8 STl g [ 59 oib & 3 83 U [He | a1 U e & 3R
10 TN a1 & Tafda Fiaial oF aog ¥ IR S § | T3 S, e
3 §1d B A b 3-RRNCT Y 39 ¥ & 3R Ts a1 fhAIAT 8
| Tg 3rf-anft Far-TaT sCieysl g9 § 3R T avE ¥ o W H Teell
ff 76T 8 | 39 Travig it 3FR 3o+t IR Hid 81 W 8, <Y 37 We
A f S &FT 1R T8 8, 9 a1 dl RTRe i AY I8 § AT silal Uiy
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TR I © 1 7T TR W I g 1 fodt R A% &1 SXAHTA HRb
WRWE AT WEUPRRIE S |

JHTIfd Aeley, 8 RE & Udhe & SR I8 fordl 31 §idl §
b “Cigarette smoking is injurious to health”. H@ HIH % ICASCRE]
ot OidTd 3= & foilw @S 8, @ 98 I8 <rar B3 b omus gR &
3T UIUTH ! aoig ¥ T ¥ Tafid Hid &4 81 @1 § | daTe
@1 WUd HH Bl el § | Saidh ghIdhd I8 § [P 39 Yo P 3{ax ay
1998 H 79 Ao WG g3 ®d ¥ | a¥ 2018 H S @&
e 120 U 81 18 8 1 I 20 ITal & 3ieR 40 THferaT Wiy
F1 SOTHT §3MT 8 | Heled, OF e’ & SHUR & I 47 4T,
HERIY BT DR A R SAT-3{T AT BT TRBR FHDB! ADR 315
R}, I8 7 S frart Ardrsi = gem & f fos St 98 T HXR gian
2, 39 BUR g &l U8 UISae a9k | el [HerT | dife warey Ht
St H 3{TU] T §1d ST ITedl § 1o gdhihd aaT g |

gyufd #wgley, # W9 IJaR &) Id B U I &F -
IMRAMETE T e BT U1, df 7 U TSP A el fh SoIR I ST
Te@ AP ST | I B TG o 9 ol 3R 3™ g@T b
YT 31T Y evdl g1 WId & | 3T I o} H17 3g g2 99 H &gl fd
# 39 HgH Ued & g e Igar € f 9 fod al e 3 €, 98
foet o +ft 81 ST 8 | AT 39T SR o 3 FW Ha
BT g |

Heley, § 4 N e 3R UH AT & Udhed & & 31T § 3R
3 SIRT § WY w3l St 1 I8 ol dledl § | W Tl off, |
3TIY 3FRIY HAT A8l & 1 J fora i 7[ew 3R U 7uTdl Udhey
g D! 3T 3T g4 PI fhdt Y ATERCT & 3fax dPb HRaATsy ol
3TUe! gdT Fei fob 7 @ I8 el g, 7 df I8 UH J9Tal g, Sfed
SR PIHHF G | ...(FaYUM)
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HON. CHAIRPERSON: Hon. Member, it is not allowed. You can

speak on the subject only.

ft TC SHAS Tdid: T2, I8 5H 3P WY {3l 9Ied &I ol
IRAE | ...(EHTUM)

HON. CHAIRPERSON: No, it is not allowed. You can speak on the

subject.

St TS SHATS Feltd: TR, 3R 31U Folloid < df 89 3Ud JIRT
WG T S B ST I18d &, Fifh T8 WeR IR & 3<R g3

e w/IE | ... (TIYM)

HON. CHAIRPERSON: If you bring some items, then every hon.

Member can bring items.

Y e SHAS Wald: IR, 31 ©, 89 7Tgl &1l | AfbT 3R 3Muaht
Sollold gl dl 89 d1c H TRy H3l Sff BT &1 I, dif STah! o
P15 oMU P o TRE U GASMH 59 IR &1 98 HRIGR o1 8 &
STavig Y IA /I | ...(TIYH)

HON. CHAIRPERSON: Hon. Member, you can personally meet the

hon. Minister and explain to him.

SHRI SYED IMTIAZ JALEEL : All right, Sir. O3, TRT T8l HgT1 §
foh 3TST 31T 5-RARET & HTR o4 o B 311 S 3R 98 fod oy oft
Bl ST | Qe e & SR o4 814 & dravig Hi 31t 51 e
AT [Tl Fof ST ¥ WRIG T&hd § AR WI® § | 3§ a1 T8
UeT giaT 8 3R fyth 3-RRe o Rt et 91 te $uHe 8, 39 96X
®I 3T BT T8 I8 § 3R I1h! TX WieR &l I8 o1 I8 ] ©,
dle 98 el 8l, IXTE B, 91! gOx Sfl TR &I, dtel 8 RIRE 8 |
3rut-3nft v g Tew A wel fh diSt & SR W o Bl d IR
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3T Fhd g, Fifh ARGl AT 3BT Wl HRd o | FT 3BT Addd I8
g 5 37 R Waw & o g7 HAST A ot S &1 Tt B2
WRHR & U 9gd U1 5, IRBR P He-1 Iliey b d1a! BIHT B
HH a1 og, g Jefaferee w3 |

Tgled, 39 SUPhIeh I gH Ifay fGag 7 @ & | ST a1&
e 3aedR il A ol o8 {4 faT ¥, 344 U 67 gg i 41 fb A ¥
X &l | BHA 99T 918 Df QS DI df 3UAT foar g | dfded 39
S HA Bl TGl U § | I8 AR b1 HRIGR 39 oo | §g gl
I

Hgled, H HERIY U 31l § | 94f — Sl WR Heren e Sit &1
39 8, I8 IR IR -Tal e ¢, 981 IR oF & a1 a1 g | df
1Y = I8 Pl T fob TRT TR Sl g, H STgt Ual M §, AR 3M18H
gl 8, 98 IR IR Tal (AT aIeT, TH! W o & 3 IRTS
et @it a8 fh9 e ¥ Rafdea siftfem oA ad €,
Rraifaea foeg & o 3 8

HEIGY, 9§ T[edl o g3 al 7 9 foea-t Tt sfeenTa ool
R B TS § | TRy T3t oY, H 3HTgH! I =g & o 7ee ugd
A SIS WER & 3R ey 3R U= &1 Hel Ul fb Aeiam
T &1 Faie B a1, T8 T BT FRIER d BT |, df 37 [eQ
1 HRITR TRI e ¥ UG W §¢ HR ¢ | §¢ dl sl g, {he Te e
T HRABAIS & 1Y S HR Uh Fs [ b MM W XS P | dRdl
&1 e agi WR i, fihr gferg 9 sy faar o g9 &g R 7 |
A it T8 g3 fo 3t +ft a8t evar a8 § 3R 8 U8 T 8
fob ST Tear TURY 98 R Y, fSr e WM &l Tdh dRg 30 80T
od ¥, 3(d BHRT A fear &, BRI 83 1 HX 98 Ul Uh a1
FUY P STE W &) ARG ¥UY Fx a1 g 3R e od H1 a9 a1 |
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HgIcy, 58 U8 e’ H o & 311 Johdl §, dl 91 98 ¢ & B8
TUS § USHFRSTH &I el Udl 9adl §, ferd &1 el gdl 9ddl §
| T P TH AR ¢ a1 8 b Had The & WP FW
HHAE! B | I8 TS § Rafes €, gfer ¥ 7t 76t 8 | TR 7
He1 ¢ fb 3R U B o HR ML € o ITB! AR B & oY
1t 3Tk U U Hopf-oH §IHT A1QE, I11 8 AN S RIb I ST
W6 YTUTd Y87 fh S §HF el & HUR Uidal @ &l § 3R 311
g1 Taidbeed RIed & S f ured o 3 | 3R 39
sfRfora R gl 78l g, df T Yuyu™ &1 Hig Addd 16l 6 |

Ygdiq |

ft g7aF Sflara @AFIR): Iyl wEiey, SRR - I,
fafaion, smara-fAald, gikags, fasa, fqavor, yogro g fagmo=
fese) a9 2019 TR 309 H oM o7 AR faur §, 39 forg

H 3{TUHT Y=IdTE HRAT R |

TR ¥ gd godrei 4 i, gar-fauer o gt @il 3 9= Dbl o hR TS
foiaT SMfER #1 § | a0 & 3icx Yoy W1el Aol YR & 3eR @ |
YR P gaT Ulel R & $feR, fe=-ufa i1 S ufo=ra s e 8, a8
T AT AT IET§ |

o g T S SR T St Y 4=gaTe S | 3-RARe S U §gd
JSl YddH gl 741, e & 3R gadbl IR, fSHPT I oI, 3P dlg
Y SIS] Ao 5-RERE &1 Ad Hd §, 98 9 d1d B! el o]
TR e fF g i st amn g | 3 9Ed € [ a8 R A ge
B 8, U8 JHYUM gl Bl | FHAT T BT ugfy feifeT Fgcht o
W g | ¥ 39 Adu® &1 gudq ol § 3R 39 f3das ot urer
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g 81 | 39 [T g NER T WBRI & Hf grdg Y 3R
JHI-THY UR Hi4TeT &1 Red g1 91fgu |

YT HEIed, ssgudsh &1 Ruld & AR 3-RRE & 9rds
gUTd g garsfft ¥ Fgdl ad, 99 814 ard T, 3P He-oR I8 fod
gar-Uig! & WY &l 2§ R & e Y WPHR dHR 3715 § |
fIea® & Il d HRUN A Fard] 71 § b aid T = Afadid
g S WY R 39 ¢ IAG] & FRIAd IHTd & IR § RidT o1 ¢ |
fAffd IR W U& §91T HGH <V P WBR A I3™T | HRAT
YA e gikye 3 3-RMRe R 49 97 9RY foar | 3
T3 feaq 7M 3R § | 3% &1 gy w3t St 3, pufa st 3, v
q grfYd fear ok g +f foran i fosa ufefRufoal & sieR g#
3{TSITd! foredt | STeirel fire o d1g o/ YRA &t IR edH, 39 96
IEIGd o dIdd 8UR Tl 4, 39 JHT NGl & 3fieldd & 3
AT ST, st 5 et Y, i U 9§ ag onft d sredi ® | |
JUT= Tt S &1 4=gdTe ¢ fob URd &1 A fay & 3icx Jg[T | T
feT o g} aopeiits g el gidl | H ol 371 § fop fra-frg adtes ot
I & 1Y, fhg-frg aiid & ¢ 9 AW 3117 TR 311 8Y 3R 39
foret &1 @M & forg Hat Sff A 9gd oSt Hed @I gl | gAR <X H
Hic, gAaRIES & 3fe S g uq,'c‘l g, 31 5! § 3T 3ol
SITW, U b TN 3R Hol dRas BT G S | § af gg ot
e HT foh THeTE TR Ufdee o1 91ieU | IR o aX H Hf
B AT TGl 3 Hal | TOoRId WRBR A ORI & 3 IRTFea!
UEd ¥ g FHR W § | 9 <Xt Tredn ¢ o IR gad WIRd |1, =0
Had YR 81 3R =R &1 Ughi &1 9ay Waie] RIGR afg 15 8idl o,
U, T AT Sl §1d & 98 dl e15H UMY &+ o folt A #d © |
ITHT THY HY did, IMH B IR & Iod S AT 3R Fal T S,
T B A | g gRe off Wiie o, Tett Re @lie o | S aR
&1 fac=l ImM 8, 98 Wt Il e s | dfe M9 S -
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FUS & 3ieR g aTell 3MSH! g, I8 I TdId B & ol 9aolg
IR B! YT & 3feR I Il § R I9P dlg ag - BT Sl &
SITAT § | F1=1 Bedl ol &, S W P A0 &, food-T 8 Ty &
3T YS! 3RTATA & 3eR o T3, S Wfpar g1 T, AAST 81 T4,
I8 WP eI BredT 3R B T a1 08 ¢ 1 anr 9uf & faw sum |-
10 B ARG U1 S B HIT WId & | Tt g8 i SY U & 3R
g3 | UM Heied, IR1 ) S9& 3cR Ud &l fFde g | ...(aau™)

HON. CHAIRPERSON: Please address the Chair and come to the

subject under discussion.

oft TTHTH d-1aTd : 3P IR J HIs A dIel & -8l | 317 9
QRN {1 35 BT | HERIP H oY SHIUST g1 Dis J&A HAl a7 @l 5 | H
&l-dF e o | 9ed @Tell UST § | 3Ud! g6 SaIel ergd ¢l
TIMQY | 3141 °el dial 3R UVl & |...(FaYH) * e Rk g
U I | Pl e 8T U1, G el Udl, Ui 31d argy S1a | IR, &l
e S difole | guTafa #8ieg, Ifau™ & 3wde 47 & 3R
T T Sif A &1 TH N foar |

W & §R H ot forar T | Ugd Sene™ & wU H SR 39
fad o =0 I 31 G- D1 TRBR Gl Uil Bl AR I Td H G2 HRA &

U PRIR AT/ B |

Teicy, § Q) fiFe fae A1 IR | (STay™) ArsT ot 4
g |...(c9ay™) ¥ el fBFe # 3O+ a1d JHIW R 6T § ...

(SHaHr)

HeIed, 31U &g Tifole 3R 3P 918 J f[aRE | 39 AR
WP FoR gaTSAT | T gl-ahie 3fichs 3UH! Il ¢al § | 99 2015 | {9y
R H 3-RARE Pt Th goR HUS SieR Bt foahl A | 16 U= 7 39
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IR U8 gl Ufaae & WaT § | 3feuq SR o Afswa e A
3-RRe R ufddy @ &f eI & | 39 S & 3fdvid
fAHAH 1 T P TSl BT UG fobar 71 § | 98 WG 91 @,
RSP oI BT ATH FAHR off = 3-RARe G | 8, 9 38 G Big &7
| fay wR ® 30 9 ITGT <RI A 39 R UfdEy @ 3@ § | WA
T Ugd &l UY Idial R Uideay a1 gob 8 | U™ T3l St 39
aa # 984 fifad €, WRer [ifad g 8k AR Wy w4t off 39%
TIY-I1Y YTTaR0 Uyl Bl ahr Hf 9gd [ifda € | & e fiFe |
3Tt ST THT HIIET§ | H3l ot AR S GRMA PH PRI G |
JTRUTTHAR o IR 3R Tg! BTATd & g ol a8 2020 db HYRd H
17 9RE Y HIR & ATHS I 3T Jhd § |

Tgicy, B9 JaP! fa® HRd &l I & fore = gim | |
S PR DI YIaIG oM | HTTSIT & Tgari cd b I H g | g4
AT BT T A fIU THT 3R e THT & 3R Ugd & | gH=T
Arotar Tad f=n & av% STaT g, O 39 T 98t YD1 wal |
Hol I BI gidl § | 98 ARNS! &7 I1dT 5, I8 RIRe & A1e0d T 7Y,
IR BIH P HIHH Y 81, I8 IY, Wb, 3+ vt el & aR A
gt Tl A TgT Jarm g | STt fidl PR B! BT ghft fb AR
g1 Uit &l B SE™T ST | gaT Uiet &l g9 & forg 7R feame ¥ o
YRA & 3iaX 3R PIS I Ab T 8, A1 98 Wd HRA M
§ | T HRA 3N &) AFHT Uy HAt off i MU | 3T Ugal
ST ITd 3 ol A4, T 50 9T 9 S5 U A & fod fodl o AT
far o1 | 4 I I 8T A2 3d 3R I§ 99 HR o b =0 gad
YRA g1 IIRY, al =0 Had HRd &1 SIE, Fifdh <= P Ariar
YT HAT SNt b 3G BT SAGR B 8T § [ YT HA St T 68 g
g | H 31 g8 Pe1 Iig o W URA I &1 avg =0 gad
R A 1t 59 U & 3ic? Ia-1 I1fgt | TS Wd &l RKaTs Bl
Ul e ¥8T 8 | fha, Sa 3R 31 59 aR H TeH1 8N | 319
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g9 IR & I BT JHY 3T T g, Fifb AR oY & B9 B9 U, YRT
370, 35T 3R W AR, d B ol 81 7T | 3§ ol 9 §U B 5, 394
fram, ASTar 3R S gierd drT 3 R iU, SUH It Wi, Sgl
3! S8 8, I8 981 o IR fthe BT, B3 dNT RTHHIB & |

A Ul : gURT fAvg 3-RARe 3§ |

ot gIH a-lara: A8y, ¥ f9d & Y-y o= R o e | |
Pad fad W NS & 9T | T3 Idd g Il A @ R © b
g SH1aTd €1 381§ | 899 df4aTdt a9l ¥eT ®, < fh a8 39
a1d 1 ot ST 1. (aay ) 8, WS A ET S |

39 foa & Y-y § AT T S 9 ST aRw 9 favi Hded

g8 Wt S o B9 A & 37eR 3R TT SRl AhR T4
difes TR & gl I fegxa™ &1 Aea g 33 |

AR FUTIf : 3% g i gl U g |

ot g0 d-taTer: 31U 3-RTRE &l §g @ 8l | 39 91g RIRE,
At 3R a9 +ft 59 RE & de1P IdE B, 37 Jd W A AHR
Ueh 4T HeR R oh 3 ¢ | 3MUDT dIgd-dgd Y=g |

A FHTUT : S0 S, TS Wi |

SHRI K. NAVASKANI (RAMANATHAPURAM): Sir, thank you
very much for giving me an opportunity to speak on this important Bill.
The fact is that tobacco consumption, either by chewing or by smoking,
compromises on the health and economic well-being of all citizens —
children, youth, men and women — in the country. Its use presents

dangerous consequences for everyone. Use of both smoking and
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smokeless tobacco causes many forms of cancers leading to early and
painful deaths of users in their productive years. It is, therefore, critical

to raise awareness to help reduce its use to protect the health of people.

According to the World Health Organisation, tobacco kills more
than seven million people each year. Over six million deaths are a result
of its direct consumption, whereas 8,90,000 deaths are the result of
passive smoking. Nearly 100 million premature deaths have been

Oth

recorded in the 20™ century and the figure is set to increase to one

billion by the 215 century. Smoking kills over one million people in
India annually and is the fourth leading cause of non-communicable
diseases such as cancer and heart diseases which account for 53 per cent
of all deaths in India.

I would like to convey my thanks to the hon. Minister who has
brought this Bill for banning electronic cigarettes in India and this step

will protect the future of the youth of our country.

[ appreciate your stand to ban e-cigarettes, but, at the same time, we
strongly feel it defies logic, taking into consideration the surprising
move of not touching the regular cigarettes and other tobacco products.
I would like to make a request to the hon. Minister to kindly ban all

types of smoking and tobaccos in India for the better future of our youth.

On my own behalf and on behalf of my constituents, I would like to
take this opportunity to thank the hon. Health Minister, Dr. Harsh
Vardhan ji for granting permission to start Government Medical College

in Ramanathapuram district which was a long-standing demand.
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DR. (PROF.) MAHENDRA MUNJAPARA (SURENDRANAGAR):
Thank you, Sir, for giving me an opportunity to speak in support of the
Prohibition of Electronic Cigarettes (Production, Manufacture, Import,

Export, Transport, Sale, Distribution, Storage and Advertisement) Bill,
2019.

A variety of devices are currently sold in the international market
that deliver nicotine and other chemicals with flavours by electronically
heating materials containing nicotine, so-called, e-cigarettes. These
devices are marketed as substitutes for cigarette cessation tools for

chronic cigarette smokers.

Now, coming to the natural history of smoking, first of all, I would
like to explain about natural history of smoking in India. It has been
known that since, at least, 2000 BC, cannabis or bhang was smoked for
medicinal purpose; that was written in Atharvaveda. History also
suggested that tobacco leaf containing nicotine was introduced to

Columbus by native Americans and then its addiction rapidly spread to
Europe. In India, tobacco was introduced in the 17th century by

Portuguese but its use became more popular since the 20th century.

To save youth of India today, we have to take steps so that people do
not make another movie, ‘Udta India’ after making the movie ‘Udta
Punjab’. It is because WHO has observed that e-cigarettes are heavily
marketed towards the youth aged between 15 years and 24 years by
adding flavouring agents on promotional strategies. Through e-cigarette
device, there is a risk of use of other psychotropic substances also that

are harmful physically and mentally.
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The WHO and ICMR reports on suggestive use of e-cigarettes may
cause negative impact on human health because it produces significant
toxic substances and carcinogens. When tobacco burns, in addition to
nicotine, more than 7000 other compounds are produced resulting from

volatilization, pyrolysis and pyrosynthesis.

Now, I come to the health effects arising out of smoking e-
cigarettes. Nicotine is an addictive component which may cause long-
term consequences in brain development of youth like difficulty in
paying attention during learning at school and anxiety disorder.

Recently, a nicotine-induced seizure case was reported in Goa.

Tobacco smoking may cause cancer of the lungs, oral cavity, gastro-
intestine tract, genito-urinary tract, blood cancer, acute mild leukemia,
breast cancer in female, in respiratory system, COPD and popcorn lungs,
in cardio-vascular system, coronary arteries and heart attack,
cerebrovascular accident, aortic aneurysm, in pregnant women,
spontaneous labour, pre-term delivery, high perinatal mortality rate, and
in infants, infant respiratory distress syndrome, low birth weight; and

sudden infant death syndrome were noticed.

Although 1n India, prevalence of e-cigarette smoking is very low but
recently in Delhi, 150 vaping devices of e-cigarettes were found in

school bags during the surprise check in one school.

Now, what 1s the necessity of prohibiting e-cigarettes? At present,
42 countries have banned e-cigarette because it has highly addictive
nature of the nicotine and has the risk of misuse by youth by adding
other psycho-active substances with regular liquids. E-cigarettes may be
seen as substitutes to traditional cigarettes but young people may use the
more harmful forms of nicotine or other forms of harmful substances.
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No conclusive evidence has been found that the use of e-cigarette has
effective tobacco cessation. There has been no evidence of having
benefit and relief to chronic smokers by using e-cigarette. Economical

burden has increased on the nation and on the families.

So, in the end, while concluding, I support the Prohibition of
Electronic Cigarettes (Production, Manufacture, Import, Export,
Transport, Sale, Distribution, Storage and Advertisement) Bill, 2019.

Thank you, Sir.

ADV. DEAN KURIAKOSE (IDUKKI): Thank you Sir, for giving me
this opportunity. I will not take much time because almost all the points
are covered. We should be proud because we have the world’s largest
youth population. Our youth are innovators, creators and leaders of the

future but they can perform only if they have education skills and good
health.

Unfortunately, a large portion of our youth are addicted to alcohol,
drugs and tobacco products which has the capacity to destroy their
future. E-cigarette companies are claiming that they are alternative to
tobacco products but the research reports show that they increase the
possibility of tobacco addiction as well as induce long-term health
problems. The long-term use of e-cigarettes can contribute to lung

cancer, cardiovascular diseases etc.
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I pledge my full support to the Government’s initiative to bring a
moratorium on such products considering the health of the people
especially, our youth. However, I cannot understand the Government’s
intention to ban only e-cigarettes while all other tobacco products are
still being manufactured and used by the public. On what grounds, did
the Government take this decision? Was it concerned with the health of
the people? If so, is it not imperative to ban all tobacco products in the
country and not just e-cigarettes? 1 ask this because when I heard the
ban, the first thing that came to my mind was whether this decision is
taken for the well-being of the public or for the benefit of traditional
cigarette companies whose business incurred a severe dent due to the

tough competition from e-cigarettes?

Sir, India 1s the second largest consumer of tobacco globally and
accounts for approximately one-sixth of the world’s tobacco-related
deaths. The use of tobacco not only creates health hazards but also have
a negative impact on education, economy and environment. Hence, the
tobacco cessation service and measures for effective tobacco control

must be discussed seriously.

This epidemic can be resolved by creating awareness among the
public about the devastating effects of tobacco and to bring legislation to
ban all tobacco products. While participating in this debate, I urge the
Government to ban all tobacco products along with e-cigarettes thereby

paving the way towards a tobacco free healthy India. Thank you, Sir.
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SHRI P. RAVEENDRANATH KUMAR (THENI): Sir, thank you for
the opportunity to speak on the Prohibition of Electronic Cigarettes Bill,
2019.

While welcoming this Bill, I appreciate the hon. Minister of Health
and Family Welfare, Dr. Harsh Vardhan who has piloted this Bill. The
aim of this Bill is to protect the people, especially the youth, from the
harmful effects of e-cigarettes which produce aerosol by heating a
solution containing nicotine and thereby e-cigarette increases the risk of
cardiovascular diseases among human beings, irrespective of the age

factor.

This Bill seeks to prohibit the production, manufacture, import,
export, transport, sale, distribution, storage and advertisement of
electronic cigarettes, including all forms of ‘electronic nicotine delivery

system’, ‘heat-not burn products’, ‘e-hookah’, etc.

Upon promulgation of this Ordinance, any production,
manufacturing, import, export, sale, distribution or advertisement of e-
cigarettes shall be treated as cognizable offence, punishable with an
imprisonment of up to one year or fine up to Rs.1 lakh or both for the
first offence and imprisonment of up to three years and fine up to Rs. 5

lakh for the subsequent offence.

This Bill allows law enforcement agencies to search premises for e-
cigarettes and vaping devices without a warrant, and storage of
electronic cigarettes shall also be punishable with an imprisonment of up

to six months or fine up to Rs.50,000 or both.

The World Health Organization has also urged its member-countries

to take appropriate steps, including prohibiting these products, and so
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far, 30 countries have banned e-cigarettes.

One of my colleague-Members from the BJP, Varun Gandhi Ji
beautifully spoke in detail about this Bill and replied to the Members of
the Opposition also. I want to tell one thing. My colleague-Member
from my State of Tamil Nadu, while speaking, referred to the name of
our State Health Minister. It is against the rules of this House. So, I
request you to remove that part of his speech. He also made a wrong and
false statement. The Health Minister knows very well that our Health
Department in Tamil Nadu, is the first to implement all the schemes of
the Central Government. We got the Central Government’s award also
for giving world-class health facilities and successfully implementing
the Central Government’s schemes effectively in the State of Tamil
Nadu.

Also, in this House, my colleague-Members have asked why this
Government is not banning the tobacco products. They speak one thing
inside this House and when they go out, they speak a different thing.
When they change the place and speak before the public, they say that
this Government is against the poor tobacco workers. They are having a
dual face. So, they should change this. Our hon. Prime Minister,
Narendra Modi Ji, is taking our ‘New India Mission to ‘Clean India’ and
then to ‘Tobacco Free India’ also. So, slowly, I think this Government

will surely ban tobacco in the future.

Finally, apart from these things, in the overall interest of public
health as envisaged under article 47 of the Constitution of India, the
decision has been taken by our hon. Minister to prohibit e-cigarettes.

Thank you for saving our young generation.
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Also, I am thankful to him for bringing the AIIMS Hospital to
Madurai and also for giving permission to start six medical colleges in
the State of Tamil Nadu. Thank you.

20.00 hrs

ft Sefa®T ura (gufvarien: SN dgicy, I MU 3fdd
MR § fob 3uA fd WifdsH 3 Sddie RRe dieaRH,
vsafdede, 2019 fod R T=f & dia &1 SaWR fear g | 9Hrg
BTG o AT ot TR I5 ekt ot i 3T § | 99 AR WBR A
G WRI fbar dl ! fEHugd w4 o faw oe T WeR]
RSNeRM AR AU E | 98 Ga g § | 98 B8 W6 A fos T A Al
srordt ot fos Sreaeer a1 SRed USt, o e 94 | § dd fod
3T | H T § T sroiat o fordlt bt it ¥ S[ST g g df
g BURI 3 Tl SFRYF ¥ ST 7 | 98 U 3Mihsl ¢ 3@ U {3 0.02
e AN HRA A RIRe did g | H wedl g fh 0.02 R fig ol
g9d! G Ardl H gRTT | 3R WHR Hi fhdl T Afgia g ol
fFgwH # Th AFR® &1 R o 3R gfHar & fae off o i
ANTETH B Ghdl g, TR ITB! e R I ad A g g @l
39 U 9= B! g1 Hi g9R forw siadt 8 1 89 St & forw srarew
qPR MU g | J T & o SR 39 3eare® & aF & oiewd
I TSI
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gfar # < ufaffd emHEeea ¢ | 3R fdy TR W W dl d
e AT 3R HURd & WR MSATASNR, 3feay H3fd
T Afswra NI g8 | 3 sfeaa wefRya o Afsed R
YRA P! Ja9 Ul TR g, SN ¢ H I2q & &7 H A & St
3R WY & &7 H MY Bt g 3R WY B &b d1G (&Y TRBR Dl
adl B | oY IR IR AHA-RAS TR Th | I ARITTHSIR B
RO 3 T 4d U3 SR foean g o gaeeie fAaplfed feaad
e 5! STASITY Fgd §, 39 Req & ol sdivdsm A
e ot i 39 IR 99 H |

YR H TRY TR MY HIA gl RT 7 3R 394 gl fh YW
dhTd Ufaae TN ST 13T | 3R I Jae H A Hall Sff 3R
WHR fadu®w dex 33 § df FfYd dR ¥ R Jed 36! 99T <l §
for IR FH A HY < & 37 garsf 3R < & A8 b g2 ]
®H fbal | 9@ g HFHIZOIRM A Hel, Sguas hHdsd B
TS gaP! eid, 2003 7 IRTHAR G 34 Wgac 3R o8 FHA & oy
Hel, Tg! 91d SMSUTHIR 3R Sseguasi 7 ot w8l | gfar ot gad
IfafSd acs e SMHISIRA 3R YR & UfdfSd TRIT SMSETHIIR
aHl 3 PeT B, 3T Wit o 72 H gHgar § P eHR WeR
TaeTefid g | 8RR qHM gadiell 3 &l f& e g9 dfdu™ foag
TR & | Iy feaw 7 § O o Ihed aid 82 YR & Ifay
& Ufd SHART IRBR B Uldagdl BT, B ANTRSG D Ufdsgdl ai,
SART SSIhYH BN | HIEIcRA | SRfded fURUd 3 W
gifer) 8, ifa FAdwres da € | 1R 394 Sft, 7= ahifve snféed 19,
20 3R 21 heMed JgeT 7 81 of AR forw #9eedl 8, e”rfaca
fURga sifs We uiferddt & 715 @ | I8 |1 9ITdT g fh IR I18 g
D1 B T TS B 1, A D I St S 3R IHS & fed & 817,
BRI TR BRI S | F 3T 3ATTDT 59 d1d b ol YT ST
ARATE | TS SiaRiaed e 3 TRTS uifer IR S f[adae Sma
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g I fa fFdve da@ & Rrgidl W one dfdus fdag & faq
faerge sman g, ug FAfYd U T 3= 3mu H vfagRe feaa g |

MfEHa 47 & o1 82 MU We, Hf Uel &, Afh Ymae 3R Pt
?"lTEef e U?.ﬁ | As per Article 47 of the Indian Constitution (Directive
Principles of State Policy) - a3 UxI 8! UgHT drgdl g, TRIRT TS
Ug BT § - the State shall endeavour to bring about prohibition of the

consumption except for medicinal purposes of intoxicating drinks and of

-y

drugs which are injurious to health. SrRfded fURgd 3fith e
qIferdiy & 3Miichd 47 H WEW% | ...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): You
have rightly said that today is the Constitution Day and 70 years of

Constitution Day are being celebrated today. The Preamble of the
Constitution says ‘We, the People of India, having solemnly resolved to
constitute India into a sovereign, socialist, secular, democratic republic

?

and to ensure for its citizens justice, liberty, equality and fraternity....”.

On this day, the 26 November of 1949, we embodied, enacted and

gave to ourselves this Constitution. Eﬁ, foac! & 91 9 E?l_cﬂ %, al
8 Sc & §1d HRd & 3R S -6 B g |

HON. CHAIRPERSON : Shri Adhirji, you can give the reply when

your turn comes.

Shri Jagdambika Palji, please continue. Your time is passing. ...

(Interruptions)

Y STEfEdT UTd : 89 3UP concern H! IAA W € | ...

(Interruptions)
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HON. CHAIRPERSON: You come to the subject please. We have no

time.
oft ST UTd : T Had Jeolde R A BT |

[ am very thankful to you. I am confining myself to this particular

subject. It was mentioned that as per the Global Adult Tobacco Survey
2016-17, approximately three per cent of adults in India were aware of
e-cigarettes and there were only 0.02 per cent e-cigarette users. g EHl

Sarar T fob H R AT E A 0.02 TRAC ], A fPIITH E | He

has not mentioned the age group of those who are using the e-cigarettes.
You will be surprised and shocked to find that 3ol 15 HIdd T ‘s“-
e ot 38 €, Fffa T U 3 RR STRYA R8I § |

H 39! 9dT TTedl § o I8 fohy dofl ¥ 9¢ W8T ¢ | Hedid ot
T8l 8, USd TR R U, 3811 el [ 3y JHSId & [P T8 T=AT 39
C2 %, but every year, a very rapid increase is taking place and school-

going children — middle school and high school — are using e-cigarettes.
S RaTae a1 8 |

For instance, the percentage of youth using e-cigarettes in the USA
has increased from 1.5 per cent in 2011 to 20.8 per cent in 2018. 3R

I8 1.5 RYC I $S I1dl H 20.8 U 9¢ JohdT g af URd H i ¢
B SEYd Tt fob YR & $-RITRE 26.4 RAC X AT IS QT © |

Ugd HRd H $-RART &1 916IR BIeT 4T, I8 {5y et 9 9 8T8
| a8 2017 H SR H 107 BRIS FUY T ATIR UT 3R 2022 Th 60 T

SONMPBT G E |

HON. CHAIRPERSON: You are making valid points, but we have

time constraint.

72/86



7/9/22, 1:39 PM

SHRI JAGDAMBIKA PAL (DOMARIYAGANJ): Sir, please allow

me.

Sir, the US Centres for Disease Control and Prevention, CDC, says
that 80 per cent of the patients affected are younger than 35 years — |
want to bring this very serious thing to the notice of the House — and all

report using e-cigarettes, many with tetrahydrocannabinol.

The US Food and Drugs Administration estimates that nearly 3.62
million students in middle and high schools were using e-cigarettes in
2018. Besides this, it estimates that between 2017 and 2018, e-cigarette
use saw an increase of 78 per cent among high school students and 48
per cent among middle school students. It is a matter of grave concern

for us, at least for this august House.

3R T 3Ted oY SUTe] 9= H §¢ Yal § al 3RIR ®IH 39 YRd
& Yfa® BT YU | H HgrdT § o ofR dfgu foaw W 39!
fefdT URd & e w3t ot T Al S ofk Wreg #t ot A &t g al
%Ifgﬁ?ﬁ?qqqg 3(UA-319 H WRTI-Ag g | E-cigarettes registered

about 26 billion dollar sales worldwide which is as per American

behavioural scientist, Suchitra Krishnan Sarin, is expected to double in
next six years. dl 3fTd &: 9rdl | fbg e 9 GI(%‘II | In the United

States of America the e-cigarette usage among the school students

increased by up to 900 per cent, that is 3.6 million students in US alone.
TS YR &I off fUA 8, & YRd & aR & +ff &g I18d1 § |
According to India Today report, e-cigarettes worth 1,91,781 dollars
were imported to India between 2016-17 and 2018-19.

MR YRA H f | TG 91 BIR 781 SIaR B! 3-RRC IWIC 85 ©
dl FfYa aR T g8 3= 3 H e WavATe (U 8 | 3R H Heal g
{5 HRT TRPR A TH TSAZOR! STRI Bl 3R 3R 16 I 7 3-RERE
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30 Ugi &g &1 g dl 89 A Add W 3 B ol 13 al Ha
ST 3TN 3P ORd 5, Fifdb GHR THH IS 3 16 Il H s-
R & T aRfufaal & SR 1 el g | 39 day I | 9gd
$S GG Tl AIRATE | AT b b TR WP WU H - RRe &
SIAUICYH 3R TRS & IR H 9T 31 g | 317 8HR B & AdT
»! Ht AfYd IR R we T1fet i 3R uff| sma H 39 IR o4 T8l
g, I ggi ft 9 1 96T | I ufd| S & H9 o7 g .
(FIYT) 3R dgi RS o g1 ST, dl 319 &y fUE |

HON. CHAIRPERSON: Hon. Member, let him complete. He is going

to conclude.

SHRI JAGDAMBIKA PAL: I will take only five or ten minutes. I will

not take more time than that.

HON. CHAIRPERSON: You have to conclude within a minute.
SHRI JAGDAMBIKA PAL: I will not take more than ten minutes.
HON. CHAIRPERSON: Other Members are there to speak.

SHRI JAGDAMBIKA PAL (DOMARIYAGANJ): I am putting forth

only the reports. I would like to draw your attention to this fact. I am
talking about the estimated incidence of lung cancer in India. 5| sfear

DI Id PRI E | H T g &) a1 T HR @1 § | H qeg w0t
Sil U SRER SUET BT, 5-RFRE & aR | 314t 98 g & Hldbe Bl
®1S NOIE T | TR Dl Bt ot RUIKT a1 99 &, 89 I 3MUR
O3 gﬂﬁ TTWRdr & IR § 99 Q%’ % | Even in our country, the
incidence of lung cancer was 70,275 in all ages and in both sexes.

WP 8 P 3R 39 % T, I8 98 T T ATH 8 a1 oy

SCiEY @f, The overall estimated lung cancer mortality rate in India in
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2012 was 63,759 making it the third most common cause of cancer-

related mortality in India after breast and cervical cancer.
HON. CHAIRPERSON: Come to the last point.

ft STefrreT Ut : § MUY HE1 g P AR 3ot $-RARe &Y
SR 3 91T, &R $8d § [P I8 RS g, Fife 3-RARe &
3fax Fpife 8 | Al A el for oy Rih T S0d! TYeRIS fopdr
a1, § Had 39®] [SBTe ST I8dl § | E-cigarettes are battery-

operated devices that heat a substance, which may contain nicotine and

other chemicals, to create vapour for inhalation. Usually, e-cigarettes are
shaped like conventional tobacco products, such as cigarettes, cigars or
hookahs, but they also take the form of everyday items such as pens and
USB memory sticks. Unlike traditional cigarettes, e-cigarettes do not
contain tobacco. Note that, as of 2015, the global market for e-cigarette

industry was estimated as 10 billion US dollars.

39 TRE Y 31151 UfS &H B8 e © 1 Jg JHAN § ol H JHcl g
foh 59 Te & gdgHfd T 59 Adg® I oikd ST I1feT 3R o
TN MU &, I+t 1o A = | afe srearewr sman 3R fAfd
XU Y T 78] I 8T YT Afch 3-RARE & °Tde URUMHI &1 ¢&d gu
i AT & 30 <= A it 38 94 fHa 8, 98 Bl A WAl dA &
DR P |...(TIYM)

HON. CHAIRPERSON: Please conclude now. You have made a very

valid point. You are a senior Member.

oft SRTEfr®T uTd : # 39 fadus w1 A HRar g |
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ft SR Rig frd @gr aifes) : guTfa S, e s g
Uifgfomr 3iftr 3-RRe & fawy W sSieq &1 A faar, 39 fou &
3MUDHT MURT § | YR H HIfhT HAT Th dgd do! SHERI,
TS o9 g 8 | URA & 3faR 3fRdl 3R BIC g=dl T S 71
S 3T §, 98 Wb B BT & | I8 gAR folw R &1 °dt
g | 3o TN U WIsd WeHe 99 T g | TS HfhT Th Wy
Red 99 T ® | It ove udfS #, gl § U U a’ip F AN
e ¥ AET R a1 RRe &1 few@rd gu uid § 8k 301 Sda
deld ¢ | IRTAMAT ¢ & 918 Wi due WSS MU 7 IR A5s 3T,
T O € 81 8 | 3-RRe &t Wi ff IaRae § 3R Ad
e 1t SSRU B | M dieT 1 TR <X H e s, SRURY
SIS I BTARYCH A HHIST 8, J 3! UTferdt g1 & 9gd Jl
A ST HRAT & | Hal A ot el o A RRe ol 1 g8 uifert 8
g1 11 37 IR W §, Bl d gHY AT ol 78] BRI @ 6 [ 3-RFIRC
§g PR ol 3R ORI RARe g 7 Y | T {1 § P 98 T erzH
W T8l B Jhdl g | 59 30+ g & Bl @t +ft 7Y Bie Ia,
b 319 T ot ot SHTRE! ¥ R @1 8, ol TIRT gl ¢ b T
Ugdl WU 9P dIG ol g T1eU, 98 Ig 8-l AleU b Sl SHIcS
RAe 37t 3, fors! S Ue-Us Sesit &1 uig-uia 91 $ud o
BOIR 0 BIdl 8, Y BT A8y | IfG g4 fhdl Titde &t aog ¥
3D TR D UId g | A 1 el 81 39 IR TS Sg¢! Sa-1 PR o,
T IREHR oI ¥ HF 3 3R gAR 91 sHics RRe ot 1
g | o1 1 a1 Uisacy &, 918 a8 a-l-a-l g1, ITg Sigl 8l a1
$8 HI 8, Fh S ol i o g, I8 S 5 Tl dfeh [¢gd Hf B
Eﬁ, dl d;lg IKGCIGKE] % | Government will get the revenue 3R &M
1t 3o fSwm e g |

ggied, ArTl & T Pt UE UfSaRH g1 7% § b v gag
33HR Od db l-di RITRe el Ut oid 8, a9 d WX gl gl UTd © |
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g fodopd 98l 91 § | 3 onud e ® 1 oy ues U el

ST T S-Sl 85 ART &l 3T R A ST ¢ | I8 &N
o ARG B, <= & a1 & WG BT HIAT § |

TeIed, T 3R 7 § iR 3y waft o TR e wgud 8 fp
1S fa ugd gHR HemigH, AR U #afl ot e idl Sft, AR
TihR Y TR St 41 THAMD HIgd & oY UR S0 9161 A-b T4 U
| G81 Ol $CICS db URE &+t B, TgT U S U UIfhed Bl R
TogR H 91 €, 98f #+ 3ut 3fiai Y 3| g |

ggl 3MTha] 9gd GodaeR &Xd & | BHR AN a8l U Mg &

Y, Y51 P 1Y IY UR O ] HIRA HId 8, dl 9 I 3¢hes Ih
Wwwtﬁ@ﬁaa which is not done. @ &WW

P, W ald g, Tt aled g |

W, TR 91 I8 g T 89 100 TH T HH UN1G [OgRT Ied 4
AP 311 §, d ITD! Hil ! YuTd & [ I8 UG € A1 $S 3R ol
Tol g | g, fSgiv < 3t Seirdl o &y el Sai-ai af, ay
1962, T 1965 3R T 1971 Bt TSTs & U SA1&T a1 &f, I
Ty 1G] GRgal i T i, 35 D] STodldl Bl, HGl Bl 39
UgdIs off Xg! g, 80 I8 Haltad U §¢id -8l ¢ | PUT HReh 3]
U ST, Fi I T1E 7 T ST 3R 9 aTd a1 o sl
§1d "ol &1 ST | Y=dIG |

#*SHRI M. SELVARAJ (NAGAPATTINAM) : Hon. Chairman Sir,
Vanakkam. I thank you for this opportunity for allowing me to speak on
this Bill to prohibit e-cigarettes. This Bill has been brought to ensure the
welfare of future generation, particularly the student community. I want
to register that, particularly, from where we got this smoking habit
inculcated in us. British ruled us before we got Independence. The
British introduced us the habit of drinking tea or smoking cigarettes in
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order to have a relaxation between work schedule. The use of such toxic
substances affected the society at large. Unending effect of such evil
practices continue to exist even today. Particularly, the use of tobacco
products, cigarette, gutka, etc. cause diseases like cancer, heart ailments,
kidney failure and other diseases. When you go to a Doctor for treatment
of having high or low BP, he would ask whether you have the smoking
habit. If you go to a Nephrologist for consultation, he will ask about
whether you consume alcohol. Doctors when consulted will definitely
enquire about smoking or consuming alcohol or using tobacco or gutka.
Today we are discussing about e-cigarettes. I have never seen e-cigarette
or know how will it look like. I heard the speeches of Hon. MPs here in
this august House on this Bill. My point 1s that while talking about
banning e-cigarettes, we should also try to ban tobacco products,
cigarettes, gutka, heroin and other substances of abuse. The Government
has not tried to bring a comprehensive Bill to ban these products. I have
a doubt in my mind. While bring in a Bill to ban e-cigarettes, why
cannot you bring a bill to ban use of tobacco, cigarettes, gutka etc?
There should be a monitoring Group at the district level to inspect the
products possessed by the shopkeepers. This Bill states that an Officer of
the rank of Sub-Inspector will be put on job to monitor the use or sale of
toxic substance, if any. The monitoring groups to be set up at the district
level should identify the defaulters and ensure punishment of up to 3
years of imprisonment or impose a fine of Rs1 lakh. This law should be
implemented in true letter and spirit. The officials who enforce this law
should be on their toes. Moreover, small shop keepers should never be
harassed by the officials at any point of time. In the name of inspection,
shopkeepers should never be made to face difficulties. They should
never try to damage the products or material stored in small shops.

Necessary action should be taken to ban such activities. With a word of
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caution, I want to say that small shop keepers should not be made to face
harassment in any form in the name of inspection. The Government
should make efforts to address this pertinent issue. Advertisements were
issued in newspapers or television channels or websites and at the same
time, when we watch television channels, on one side you can witness
advertisements discouraging use of cigarettes, but on the other side
scenes depicting or portraying smoking and drinking alcohol are also
shown on television. Smoking causes cancer. Advertisements are shown
on television in this regard. At the same time, films encouraging use of
cigarettes are also shown. How can you control the minds of
youngsters? What they see or watch through these feature films is
portrayal of the use of cigarettes. Government should therefore bring a
Bill to ban drinking alcohol, smoking cigarette, etc. Hon. Union
Minister of Health has circulated a letter to all MPs about the eradication
of Tuberculosis. I thank Hon. Union Minister for Health Dr. Harsh
Vardhan for such an initiative. At the time of introduction of the
National Medical Commission Bill during last Session of Lok Sabha, I
requested to set up a medical college in Nagappattinam. Now permission
has been granted for setting up a medical college in my constituency in
Phase II. I request the Hon Minister to do the needful for setting up this
Medical College in my Nagappattinam parliamentary constituency under
Phase I instead of Phase II.

Thank you.

ot ST vy (Jam): A gyTld S, e 59 Aedqul fod W
T S B 3gafd I, 39 feTT 31U dgd-dgd Y=Iarg |
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TgIcy, 39 fd TR gl a7 b 3eaTe= aF &1 T Sa=gehar
| T Tgarson! IR, oy fod &1 Iidg Iral 7 9ad= fear g1, 39
ST BT Wd: IdT TdT © | 39 dvig I ga- SaTys a2 a1 fawg

TR 3R AR ATH DR = S} b Sila- S BT U {51 g,
AT WRUY IS BT DIg NTIT TS W AT |

oI§ H4 Ugdl R 1 b Bis Ut RRe ofs g, oy Rare
Ut Te STeh, o fayr T g fh A ¥ R0 HY e | Ao
fR-¢R SI9 39 IR | Udl IdT, a1 a1 fob g HIferdT A1 &1 dg B
g, Ol IeY Ugd 8K i &I S | RERe a1 aif 3R Pl &
fal F put-Hut g9 AT dia 9 | 98 @e TR, TaT 8 8l I fe 98
&Y Fe Ts | Afb = T Re & TR § Fa] O I&d g, 395
fore 9t gifted § | dfh U8 O 3-RRe 312 B, 98 91 &l B
TR 318 & | g Y 39! TR T diad |

S 3ffepg MU €, gt fag Tt A faftr U & siferg fRU §,
370 T dF, ol HIHT TY I I ¢, 98 I8 ¢ [ 39 5-RMe I
¥ 9aifde guifad 81 38 & | 39 W IR g ff<a §,
s, 3f. fifvd 8, R faf<a € ok & gograr € fr oo am
P! BISH Jg IRT Yo Y fafa g | T8 fawg & dr el
WHR b A WY H#3l ot 7 of g fear g, 39& fow 9
Al U S U g |
20.30 hrs (Hon. Speaker in the Chair)

3 AgIey, Th Dheldd ¢ — “h Yl 3R T Il | gg 7= al -
RARe gR1 R €, 391 I f AR A S @M 8 | I & 7 A
g1 g e e 38t &, Ot uufa g | i A o a_g oA Ao
AT B! AR T Uo-USidR IR Hob P 9T T bl §, 394 ol
3R §T1 Bl TRd g | 99 F IHHE — 39 3-RIRC Bl A
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Ufasfid & T H1H fhar 8, S99 987 URHIT B9 &is ol gl
Hohdl |

eiey, ¥ 3-RRe & Iy g1 91y = & A1Fd H U fHded 3R
HRI | AR J8f U IId & e “BRAE’ B! 91¢ 3115 85 © |
DRRT W Dt gl g | 394 gAR 5T & HH J HH TI™l dSP!
DI T fordT | Tp 1d o 3R IR o/ # ‘SR ot MR et 8
| 37g foodt Wt St & Ad TR <A, 98f 50-100 “HRET” i
MR fiedt € ISdsA gorg arel Y SId HRd g ol d Pad & (P
3D ARDIcHT Tae & 3ige 3R T 9Y, 9 8l 89 39 X g

PHRATs B | 3 R TR el ursmR s EH IR A G |

3afert # 39 fod &1 IHYF wvd gU R ¥ A ey 13 ot
P! Y=gd1e o1 I b 39 f9a &1 Jargafd § THd & BT HP
P | ygdie | oY fgg |

A e : AG® AFR Sl 3R TYHTS G91dT St & die & 914
A HY Sft & ofdTe ¢ o) 31 g7

A 3 : 59 §1d IR e & 9gaid 82

(S49YT)

A 3T : 3UB] & GgHI §, 98 HAl Sl BTS¢ U HT9dd g
|

T B 9™ § ISy w1 99T YR S SR Al S
HATT | Isg At (4 31ej | Heare) : Heied, ol 9Hd 3
PRI, I8, S YT TRl & | ...(cHaUT)
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AT A : TAT S, 31U 11 &1 o Id1sy |

ft 3rf=T 37 AuaTe : HEley, AT Taw T He & U BE I8 &
ISNCECEIR)

AT e - 39 R I ST /T I g2

(SI9YUT)

ToaTe, TR 3R STt Wt off iRt Rig) - sremer o,
STHM Sl ¥ Y81 WU | ... (gduT)

AT Y : Aefh AR Sil, 3179 &l fi-e § 3=l Sid H B G |
TYHTS TITaT Sff, T 319 SIa-T I18d 82

ft YYHTE ATRUTS qETaT (FREI) : B, 3eAE Sf | ... (gau)

HFHIT 38 : 31 ©, & e 3§l Sfifera |

" Ui e | S A 9 9id o, $d A1 JaAt off Sla1d ¢
|

gt 3refik 3o et W, g9 oadpa Ien g |

.. *...(FAYH) Hd &l g 8] T | ...(HaUH) Hd TP °e |
3{TUPHY WH HIAT TS | ...(FIYM) 31T SaeR B, ... * ...(TIYM)
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, there are

many amendments. ...(/nterruptions)

IR, TG & 9gd SHeHcH & | ...(3TauUM)

ft 7P AR (FR) : W, MU diaq &7 HidT fan, 39 forg

dgd-dgd Yddiq |

W, H g H g1 T § fF 3-RRe fawg iR sga d&l-del, 10-15
firTe o T 3 3t § iR 3Muds gRT u¢t soiH & a1g off g areh
¥h TRIE B |

W, # 39 f9a &1 399 oa1 § | 98 9gd 33! 91d |, A
fra g2 Iug # 311 6T ©, 3-RRe : - I1d 89k 308 B 3K 3,
3! /Y AT Hid € | 3R d dHR Y 81 9 Y 37T SIS &
godl g | RRe, A, aware, e, T, @1 a\d, Hd & Iy
TEIE ST 3T 3@ ©, fole TR AT o 38§, oI BRI haR D
AR I RE B X1 8 | HOR b WIS dled 3 ¢ | d g9 Il
el & gy fafsat forgaq & folw M@ € | 89 U &3 &y 3
3P A o fad gt forad € | 9l et Wive gRT 35 ¥ SaTal
fafeai ferar ST S @ |

U fufd # 86 Q91 st b IRBR TR ARl Bl S 1
ITgd! & I IRPR Had ol IHR AN 8, 6! Bl 9aM & U 3 &9
ST TRd! 82 H Réve T i 59 fawy IR WeBR SR AT
A ot SR i |

W, Th 3R §1d Hg B H Ul 91d B TH BT | 59 91d
BT, Sl I8 S T ST XgT § | o Uorre &, gRamm & urret o o |
AR Uit gt # &gl udt Iar af gfery a1di - SR ST ool faaT,
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ANT 3fcX B ST T I3 Tio-TTo P P IS 36 U | AR @I, Sgi I
Gargdl &1 9@ U 8l &, T1d H §abl Uld ©, Sl {theex gIdbR 3Tl
%, DO AN 98 [o7s W Uld § | $H1 gy 7 81 SR gfery ard
3! 3T o Dt dog Q 71 7 Hx, H 3T+t Tg A B &b 3T §Id
B R BT E | R S H dP F Yaftid foraw +f Iare €, o
RS T Thaes &, S TRIF @R BHOR oIt Y S ¥ W g
g, 3% forg off TRAR TR | S Uga ST fod dis IHT H U gU |,
ST IHT A 9109 T 8, 3R 8 I df g3t fod & gwmd 920 &6t o7
T ST | 4=uaTg |

UM e - St TYHTS ATRYTS 9974 |

ot YYUTS ATRYTS 991Gl (@RGIe) : 3edef Hgiad, 30U+ J3f 9gd
g Heayul favg IR I BT ¥R T, 39 o & Smuet STHR]
g

T 3T ¥ | saaei-e RRe (Idre, fafmio, smard, fafq,
uRkagq, fasa, fadvur, Yerur 3R fagmuq) ufavey fagaes, 2019 &1
JAdT HRATE |

AT T 32 TR YTS Hic St & 3M1aRT § o & garsif &l
Jgd &1 M Wad gU I8 f9dusds i ¥ed § oM g, 39fog d
AT T T4 ST 1 9gd-98d Y=Id1G ¢l § |

e S, YR DR A Fadgid RIRE I 3-RRe &
IdTe & faeh!, HeRUT 3R 3mard-fafd TR A T BT S Bl
forar B, ST®T ST HRA TR JHMAT 3R TSI gH1 BT Uray™ o
T8 | U8aH R A8 - W U I DI ol 3R UH arg 394
SHMT 3R TR-TR TAT8 HA W A I1d Dt ol MR Ui qRG ST
BT AT T BT UaUE g | Afded 3-RRT &1 IUTRT R a1l
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ameHt 3R T= & Ry BIS ey T 8, S9fiw I forw of ¥R
TIGYT B dNeT, dlis 39 WR o o I | 3-RARE a3t I Ia
aTeT U T fearsy § S fifds w_1 a1 & | 78 Fapifer @ik
T BIHPRS® BB BT UId gidl & 3R Td B Jiad g ol sie
f&arsy 39 T FHRe YU T 95 ool © | I8 9gd JHUFGRD § 3R
I8 HIR DI AT ¢dl ¢ | H I9T &I &H H I9d gU a1 ol del
e for 3-RIFRT 3 g97e ¥ 2003 H T BHAIRRE 8F fa® gRI
fopar T U7 3R I 3T B A H U8 R IR & B T | 319
I8 31 d% Ugd T § | 3P 1Y B H I8 el AIgi & Xod
Piciol P Aol oll I B &, O8] didheic-[arepe 3G & Y
Tedl-RRe &1 faw! &1 9rdl 8, S9d SR Hi e Tt S+ =1y
| ST 39 fod &1 THYT Hd 8¢ garsll & SR # gy d@t ot
dgo%d HRA BT AT HH BT Sl 3EH HeH I8 &, 3P [o¢ &
T4 39 fod &1 90T Y 3R dgesd HRd &I AT A o fog 99
1Y H 37U | Y=d1g |

AT HAE: THT DI BRG] YR, f&Aib 27 TdeR, 2019 B
JEE 11 §91 db & e IR & 9Tl § |

20.38 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Wednesday, November 27, 2019/Agrahayana 6, 1941 (Saka).

#* Not recorded.
#* Introduced with the recommendation of the President.

##* [ntroduced with the recommendation of the President.
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* Not recorded.

* Not recorded.

* Voted through slip.
* Voted through slip.
* Voted through slip.
* Voted through slip.
* Voted through slip.
* Voted through slip.
* Voted through slip.

* The Following Members also recorded their votes through slips.
Ayes :23+S/Shri Jasbir Singh Gill, S.Ramalingam, H. Vasanthakumar and P.Velusamy =27

Noes : 93+Dr. Dhal Singh Bisen, S/Shri Pankaj Chaudhary, Sangam Lal Gupta, Dr. Sukanta Majumdar, Shri
Parbatbhai Savabhai Patel, Dr. Subhash Sarkar and Shri Arjun Singh =100

* Not recorded.
# Not recorded.
* Not recorded.
* English translation of the speech orginally delivered in Tamil.

# Not recorded.
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